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e - 9 1.2001' Present : Hon'ble Mr.Justice D.N. =
Chowvdhury, Vice-Chairman -
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', aprlication !sznibnn 5 and Hon'ble Mr.K.K.Sharma,
o s T seaiing ' Administrative Member,
oo T t ‘
el ~ ;? ' ~ Heard Mr.S. Sarm3, learned
- N O Y . ¢ . .
Tl o ' counsel for the applicant.

Application is admitted.Call
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Written statément has been filed.

e Mrs.N D.Gbswami learned counsel on behalf

of Mr.s.barma learned counsel for the .

applicant prays for time to file rejoinder¢9
List on 6.12.01 for mxﬁ hearing.

§ Mr.B.C. Das learned counsel for the:

respondénts submlts that the matter is ana-:’
logous to Orlglnal Appllccatlon No. 12 of E
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O.A.lz of 2001 'on 11.12.2001.
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Adjourned on the prayer of Mr,
B.C.Das, learned counsel for the
baspondants. List on 19.3.2002 for
hearing. |
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Heard counsel for the

parties. Hearing concluded.

Judgment delivered in open

court, kept in separate

sheets.

The application is

allowed in terms of the

order. No order as to costs.
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CENTRAL ADMINISTRATIVE TR IBUNAL ,GUWAHATI BENCH.
original Application No.7 of 2001 and 12 of
Date of Order : This the 10th Day of May, 2002,

The Hon'ble Mr Justice D.N.Chowdhury,Vice=Chairman.

The Hon ‘'ble Mr K.K.sharma.Administrative Member .

O.A. 7/2001

1. Sri Gobinda Kumar Basumatary,
2. Sri Anil Kumar Deka and
3. Sri Kingshon Kharpuri,

2001.

4. Sri Ain Singh Shongwan .« « oApplicants.

0.A.12/2001

1. Sri Sshis Das Choudhury,

3. Sri Manik Chandra DPas,

4. Sri paban Kr Phukan,

5. Tanka Prasad Pradhan,

6. Sri Haladhar Thakuria,

7. Sri Rameswar Rai,

8. Sri HoSoNQﬂkYMiChg

9. Sri Deben Ch. Das

10. Sri shinewell Nongneng,
11. Sri Jayanta Das,

12. Sri pilip Ch. Barman

13. Sri Kshitindra Barman

14. Sri Deban Ch. Deka

15 . Sri Munindra Kumar Das

16. Sri Bubaita Thabah

17. Sri Sashi Kant Dwivedi
18. Sri Khagendra Ch. Handique,
19. Sri pranab Kr Dey

20. Sri phen Shing iem

21. Sri Prabhat ‘Ch. as,

22, Sri Sibendra Nath Talikdar,
23. Smt Aimtimai Nongbri,

24. Shri Kushal Chandra Bora,
25 . Sri Bikash Chandra Sarmah,

26. Shri pranab Kumar Barman. e o . Applicantss

By advocate Sri S.Sarma.
- Versus =

1. Union of India,
represented by the Secretary to
the Govt. of India,
~ Ministry of Agriculture, Krishi Bhawan,

2. The Director General,
Indian Council of Agrigultural Research(ICaR)
New m:.hi .

3. The Director, ICAR,
ICAR Research Complex for NEH Region,

tmroi Road,Meghalaya. . « « Respondents.

By Sri B.C.Das, Advccate for the respondents.

contd .2
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CHOWDHURY J.(V.C)

Both the applications are taken up together for-
consideration since it involve similar facts and common
questions.of law. |
2. The matter pertains to placement in higher category
by removing the category bar between category 1 and 2 under |
the respondents. All the applicants are holding the post
of T-I-3 in the office of the Director, ICAR Research
Complex, N.E.H.Region. During 1995 the category bar within
. category 1 and 2 was removed by Notification dated 1.2.95
after a long deliberation with the approval of the Governiing
Body. The removal of the category bar by the aforesaid
decision was further deliberated upon in view of the fact
that a number of technical personnel represented to the
authority against such remcoval. As such the aforementioned
decision of removal of category bar between Category I
and IT was kept in abeyance vide memo E.mail/Fax/Telex/
Telegram dated 24.8.95. The matter was reconsidered and
finally it was decided that on removal of category bar
from Category I to II, i.e. on placement of technical
personnel in T-II-3 from T-I-3 for the purpose of five
yearly assessment their service rendered in T-1I-3 grade
would only be counted. In other words, the servicesrendered
in T-I-3 for the purpose of computation of five years of
service for grant of merit promotion/advance increments
from T-II-3 to T-4 c‘waaanEZbé counted. Subsequently,
the respondent No.3 vide memo dated 21.7.95 requested the
category I (T-2 & T-I-3) personnel to furnish their attested
copies of certificate/technical qualification etc. for |

further examination by the Committee constituted for the

eontd-«3



A

purpose in relevance to the Conmncil *s circular dated 1.2.95.
By the said communication the authority requested them to
forward their cirtificates immediately for taking furthef
necessary action. The Institute level committee in its

meeting held on 4.6.97 scruhinised all the cases but
‘ : of . the

for want of some documents .of some/Candidates the process
could not be completed. The Joint Directors/Heads of

departments were again requested to furnish detail
documents. As per recommendation of the Committee held
on 1.9.97 the Director ICAR Research Complex, Umroi
passed the order allowing the 87 technical staff of
T-1-3 grade (Category-l) to place in T-I1-3(Category II)
vide order dated 23.10.97. When things rested at this
stage the impugned order dated 2.12.99 cange;%ing the
order dated 23.10.97 was issued.vThe fullr"cw@éxﬁ.of

the order dated 2.12.99 wam is re-produced below :

»In the light of the judgment of the Hon *ble
" CAT, Jodhpur Bench's judgment dated 18.3.99
in O.A.N0.91/98 endorsed vide council's
letter FONQQIS(S)QQ"ESttQIV dt. 28.6.99
which was duly circulated to the all concerned
and also in view of the fact that the consti-
tution of the committee for removal of
category bar of technical staff T-I-3 of the
Inspitute as well as it's recommendation
were not as per norms in conformity with
the rules 6.2, 7.4 and 7.5 respectively
of the Handbook of Technical Services of
TICAR, the removal of category bar of Technical
.  Staff (T-I-3) issued vide this office orders
(1) No.RC(BR)1/89 dt. 23.10.97 and (2) NO.RC
(BR)1/89 23.12.97 have been cancelled with
immediate effect pending recommendation of a
duly constituted Departmental promotion Cum
Selection Committee under Technical Service
Rules and further orders.
accordifgly, all the technical staff placed
in the grade T=-II-3 vide abovementioned office
‘orders may be treated as withdrawn with
immediate) effect."®

The applicant being aggrieved submitted rebresentations
and falling to get appropriate remedy moved this Tribunal

assailing the action of the respondents. It was stated

contd..4
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and contended that the impugned order dated 2.12.99 was

_ statutory thus was .be
viplative of the/rules and Aliable to fet aside. The
order was arbiirary and contrary to the judgment and order
passed in 0.A.91/98 by the Jodhpur Bench of the Tribunal.
It was further contended that the impugned order was passed

by the respondents in viclatiom of the principles of

natural justice. Hence this application.

2. The respondents contested the claim and submitted

their written statement. In its written statement it stood
by the order datgd 2412.99 and asserted that the earlier
order dated 23.10.97 was passed due to inadvertence and
the #ame was corrected on réceipt of the direction £rom
the higher authority dated 28.6.99 and in the light of

the order of the Jodhpur Bench of the Tribunal . It was
also contended that the earlier committee while scrutinising
the illegality of the employees in the grade T-I-3 for
removal of category bar had ccommitted certain lapses in
making the recommendation in favour of many non eligible
employeeé. The constitution of the committee vide order
dated 3.6.97 was also not in accordance with the rules.

It was also stated that subsequently an assessment committee

was constituted and as per the recommendation of the

committee the eligible technical staff in the Crade of
T-I-3 of category I of ICAR Research Complex were placed
in the pay scale of K.d4500-7000/- with effect from A®x
3,2.2000 and 1.7.2000 respectively where the applicants

were also included.

3. We have heard Mr S.Sarma, learned counsel for the
applicants and alsc Mr B.C.Das, learned counsel for the
respondents. With a view to provide opportunity to the

respondents we granted time to Mr Das to produce the

contd «.5
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relevant ..IeGOrds and in course of time Mr Das produced
the relevant materials and the matter was £inally taken

-~ . on today.
up for hearing./We have already mentioned to the order
daeed 2.12.99 by which the office order dated 23.10.97
was cancelled. The impugned order ascribed three reasons.
Cne of the reascn cited in the aforesaid order was the
judgment dated 18.3.99 passed by the Jodhpur Bench of the
Tribunal in 0.A.91/98. We have perused the judgment and
order of the C.A.T.,Jodhpur Bench in Babulal Prajapati‘s
case. The ten applicants before the Jodhpur Bench assailed
the order mentioned in Annexure aA/19 of the O.A. The order
at annexure A/19 mentioned in the aforementioned O.A is

the order No. 14(3)/94-Estt.IVv dated 10.1.96 which is

‘annexed to this application as aAnnexure-2. Wwe have already

referred to the order dated 10.1.96 which was passed sequal
to the removal of the category bar. The said communication
was relatable to the removal of the category bar from |
category I to category II. The said memo clarified that on
placement of technical personnel in T-1I1-3 from T-I-3,

for the purpose of fiée yearly assessment, their service
rendered in T-II-3 for the purposevof éomputation of five
years of service for grant of merit promotion/advance
increments from T-II-3 to T-4 would not be counted. The

legitimacy of the said order was only challenged before

the Jodhpur Bench and the said Bench rejected the application

and held that the ordet dated 10.1.96 was lawful. The memo
dated 10.1.96 and for that matter the decision of the
Jodhpur Bench has no connection to the legitimacy of the
order dated 23.10.97 and the decision no way can affect
the recommendation of the Committee for allowing the

applicants toc place in T-II-3 with effect from the date

contd..8
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shown against them. The respondents also referred to the
communication No. 15(9)99-Estt.IV dated 28.6.99. The sald
communication was only made by the Under Secretary indicating
the directives by communicating the decision of the Jodhpur
Bench and reiteratdng the circular‘dated 10.1.96 as lawful,
which no way mage any refléctiog»on the assessment committee
held on 1.9.%7 in placement 6£ T-II-3 category. The reasons
ascribed in the impugned order was to the effect that the
recommendation were not as per norms and in conformity

with the Rules 6.2, 7.4 and 7.5 of the Handbook of Technical

~ Services of ICAR.

4. We have locked to those provisions mentiocned in the

o mentioned in clause-I
Rules. Rule 6.2 is the inﬁadverbatian of :the @f@ﬁigl@ﬁé:‘f
of the memo dated 1.2.95 (Annexure-1 to this application).
Tt }étindicated the manner of removal of the category bar.
7.4‘speéks of the promotion to be made on the remommendation
of the Selection Committee constituted as per the Departmente
.al promotion Committee for various grades under ke different
cakegories. 7.5 speaks for qualifications prescribed for
different groups éf three categories as mentioned in
Appendix IV. As regards Category 1I the following essential
qualifications are prescribed.

-

»Three years Diploma/Bachelor ‘s Degree
in relevant field.

xx*National Trade Certificate of ITI

National Apprenticeship Certificate

or equivalent qualifications with seven

years experience in the relevant field
or :

sMatriculate with ten years experience

in the field"“.

\//“*’V/ All the applicants are Matriculate with ten years experience
in the relevant field. Therefore the applicants cannot be

said to be ineligible for selection. The selection was

contd..7
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duly made and with due deliberation and would not havebeen
cited no other valid reason. The reason ascribed in the order
are obviously irrelevant. Mr B.C.PD&E;:, learned counsel for
the respondents tried to justify the otder by showing some
other grounds. A public order made publicly cannot be equated
with some other order’cited in the written statement. As was
observed by the sﬁpremé Court in Commissioner of police,Bombay
vs. Gdrdhandas ghanji, reported in AIR '(39) 1952 sC 16, public
order publicly made cannot be construed in the light of |
explanations subsequently given by the officer making the
order of what he meant, cor of what was in his mind or what

he intended to do. public order made by public authorities
are meant to have public effect and are intended to affect

the actings and conduct of those to whom they are intended.
The impugned order is also unsustainable on the ground of
viclation of natural justice. On the strength.of ﬁhe order
the applicants were upgraded and by the impugned order the
respondents sought to take away the benefit conferred on

them without giving any opportunity to them. On that ground
also the impugned order is liable to be dismissed.

5. In view of the reasons cited above, the impugned order.
dated 2.12.99 is set aside and similarly the order dated
27 .9.2000 stands modified. The respondents are accordingly
directed to give the full benefit as per the order at
Annexure-5 dated 23.10.97.

The application is allowed as indicated. There shall,

however, be no order as to costs.

( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE GAUBATT'HIGH-€OURT
(THE HIGH COURT OF ASSAM;NAGALAND;MEGHALAYA;MANIPUR;
TRIPURA;MIZORAM AND ARUNACHAL PRADESH)

WRIT PETITION (C) NO. 1572 OF 2003

1. The Director General,
Indian Council of Agricultural
Research, Krishi Bhawan,
New Delhi.

2. The Director,
Indian Council of Agricultural
Research, )
ICAR Research Complex,
N.E.H Region, Umroi Road,
Umiam, Meghalaya.
...... PETITIONERS

_VS_

Sri Ashish Das Choudhury.
Sri Ajit Dey.

Sri Manik Chandra Das.
Sri Paban Kr. Phukan.

Sri Tanka Prasad Pradhan.
Sri Haladhar Thakuria.

Sri Rameswar Rai.

Sri H.S. Nonkynrich.

Sri Deben Ch.Das.

©PNO UGN
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p .

Sri Shinewell Nongneng.
11. SriJayanta Das
12.  Sri Dilip Ch. Barman
13.  Sri Kshitindra Barman.
14.  Sri Deben Ch. Deka
15. © Sri Munindra Kumar Das.
16.  Sri Bubaita Thabah.
17.  Sri Sashi Kant Dwivedi.
18.  Sri Khagendra Chandra Handique.
19.  Sri Pranab Kr. Dey.
20. Sri Phen Shing Syiem.
21. Sri Prabhat Ch. Das
22. Sri Sibendra Nath Talukdar
23. Smt Aimtimai Nongbri.

A 24. Sri Kushal Chandra Bora.
25. Sri Bikash Chandra Sarmabh.
26. Sri Pranab Kumar Barman
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All are preséntly holding various posts
under Grade T-3 under the Petitioner No.2.

...... RESPONDENTS

. PRESENT
THE HON’BLE MR. JUSTICE D.BISWAS
THE HON’BLE SMT. JUSTICE A.HAZARIKA

For the petitioners : Mr. KN Choudhury,
Mrs RS Choudhury
Advocates
For the respondent : Mr S Sarma,
: Advocate
Date of hearing . 22.2.2007 & 15.5.2007
Date of judgment : R

JUDGMENT & ORDER
(C.A.V)

This writ petition is directed against the judgment and order
dated 10.5.2002 passed by the Central Administrative Tribunal, Gauhati

.Bench, Guwahati in O.A. No. 12 of 2001. Being aggrieved by the

aforesaid judgment and order, the Indian Council of Agricultural

Research represented by its Director General has preferred this petition.

2. The respondents herein were appointed on .various dates
after 1.1.1977 in Grade T-1-3 of Category-1 in the office of the Director,
ICAR, N.E. Region. They filed the Original Application before the learned
Tribunal praying for setting aside the order dated 2.12.99 and the order
dated 27.9.2002. By the order dated 2.12.99, the original applicants who
belonged to technical staff ‘and were placed in Grade T-1I-3 were reverted
back to their original placement i.e. in Grade T-1-3. The order dated
2.12.99 was issued in pursuance of a judgment passed by the Jodhpur
Bench of the Tribunal in O.A. No. 91/ 98 and also for the reason that the

constitution of the Committee which recommended removal of the



category b‘:ar for placement to higher grade was not in conformity with
the prescribed rules of the Handbook of the Technical Services of the
ICAR. By this order, all the technical staff including the original
applicants placed . in Grade T-II-3 were reverted back to their - original
position. Tile order dated 27.9.2000 pertains to placement of some of the
employees in Grade T-1-3. The case of the original applicants before the
learned Tribunal was that their placement in Grade T-1I-3 of Category-II
as ordered on 23.10.97 on the recommendation of the Committee should
not have been recalled since all of them possess the minimum criteria

pre-scribed for placement in the higher grade. -

3. After hearing the learned counsel for the parties and on
perusal of the documents on record as well as the relevant rules, the
learned Tribunal came to the conclusion that the applicants being
maftriculate with 10 years of experience, were eligible for selection and |
placement in the higher grade. Their selection and placement as ordered
earlier ought not to have been withdrawn without valid reasons and that
too, without affording any opportunity to them of being heard. On this
ground, the learned Tribunal set aside the order dated 2.12.99 as well as
the order :darted 27.9.2000 and directed the petitioners to give full
benefit to the applicants as per order dated 23.10.97.

4; Mrs. R Choudhury, learned counsel vehemently argued that
the applicémts do not have the requisite criteria for censideration for
placement | in the higher grade. The minimum educational/ trade
qualification preserlbed for Category- II provides that matriculate
‘employees with 10 years _experlence in the relevant field and in service as
Yon 1.1.1977 are .()nly'eligible for promotion against 33 /3 % vacancies.
The applicants were appointed after the cut-off date and, therefore, they

are not eligible for promotion.
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5. To appreciate the above contention, we may quote
hereinbelow the minimum educational qualification/ trade qualiﬁcation

prescribed for appointment to Category-II which reads as under:-

“Appendix IV :
Minimum Educational/ Trade Qualifications for Different Groups of the Three
Categories

CATEGORY 1 CATEGORY 1I CATEGORY III
Essential Qualifications  Essential Qualifications  Essential Qualifications

(i) *Three years Diploma/
Bachelor’s Degree in relevant
field.

" Or

** National Trade Certificate of
ITI National Apprenticeship
Certificate or equivalent
qualifications with seven years
Experience in the relevant field.

Or

** Matriculate with ten years
experience in the relevant field.

6. The qualification prescribed in the third row of the second
column “Matriculate with tenv years experience in the relevant field” is
qualified by two asterisk . signs, which is expanded by the words
“Applicable td Council employees‘ in position as on 1-1-77 for the
purpose of promotions only against 33 1,3 % vacancies reserved for

departmental promotions”.

7. It would appear from above that the matriculate employees
with ten years experience in the relevant field and in service as on 1.1.77
would be eligible for placement in Category-II. After having a look at the

Ruleé, we are of the prima facie opinion that the original applicants do




not fulfill the requrslte qualification if the note agamst the asterlsk marks

is apphcable to ‘theri. The documents submitted before us are not. in

. orlgl_nal and, therefore, it would not be safe to interpret the relevance of

the asterisk marks relying upon the loose copies of the documents

produced. \

< 'S LY * L) - L]

. .
\ . -

-8._ ) After careful consrderatron of the gamut of the entire

situation, we think Yhat it would be appropriate to leave the matter to the
appointing authority i.e. the writ petitioners to dec1de from the office
records whether the qualification prescribed in the second colurrln of the
Rules as quoted above is only meant for the employees in posrtlon as on
1.1.1977 and if the answer is in negative, to examine the case of the
applicants and to extend to them the benefit of the order dated 23.10.97
with effect from the dates shown against each of them in the said order.

The exercise in this behalf shall be completed within a period of three

‘months from the date when a copy of this Judgment is furnished.

Approprlate Commlttee may be constituted in accordance with the

provisions of the Rules for this purpose.

9. The writ petition is disposed of in terms of the above
direction. The judgment of the learned Tribunal accordingly stands
modified. |

sd/- A. Haza’?:ika. Sd/- D. Bi&a‘s./)
JUDGE , JUDGE,

Contd...
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; Memo NoJHC.XXI.._ 4 & ?O - 2 . na;"é'é/ 97’/'@(;’

~_ Copy forwarded for information and necessary action tos=-

1 The Director General, Indian Council of Agricultural Research,
- 'Krishi Bhawan,New Delhi, -

2. The Director,Indian Council of Agricultural & ICAR. Research
- Cofiplex, N,E.H., Region,Umroi Road ‘Umiam,Meghal aya.

. 3, The Deputy’ Registrar,Centxal Administrative Tribunal,Guwahati
§§g?» Bench Rajgarh Road,Bhangagarh,Guwahati=781005. He is requested.
to acknowledge the receipt of the following records.This has a

reference to his letter No.16-3/02-JA/1252 Date 13 12,2006,

Eng;og-

1, 0:A, 7/2001 &
0.A. 12/2001
(Part *at)

Awith Judgement & Order Sheets.

' ¥
- By order

- .AssttiRegistrari(B)... -
Gauhati.H;gg court, Guwahati,.
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; ; Lty CQUU o e Lt Gus Y Gale 108 8 sttt
’A s wand, J."-.A..V‘ sl ¢ P TS ) A-‘:L
L
Foto, 14(3) /94, wstt, LV 4 Ut. the :

15t february 1995,
‘To | . . _ s \/\/\/_

' ‘The ui..w:'ectors/P.roject Jifectors/%onal Coorcdinubors of
L CAK Kesearch Lnsti tute/P roject Uirectorates/tlitCs/
‘ 4onal Coordina’t;zbbng Units, : .
6ub\jec‘b' 3 semoval of. Categor;{ Bar between Cat.I and Cat.IX,

r

The yuestion orf reaoval of Category Bar between Cat,XI ang
Catill bhas Lesn uader consideration of the Council for somo time past, It
has baon decd ded wi bl tlre approval of the Go veruing body to xouovae the
Category bar bLetween Cub.l and Cat.TI 1n the followlng maundr ;-
— .

L

L@' 1) ' Ihe exlsting employees at level T-1+3 who fossess qualifi~ #
ations prescribed for e °ry Yo Cut.JT by hirect recrui fment will Ke pLla-

ced in grade T-11-3 of Catill with effecl Trom 1. 1.95, /The _enployees who—

do not possess sucn yuali 11 cations will 1n the event OF improving their

gquali i cation anc{‘t aegul 1":i:ug5(]@.@;1‘(—3c/diploma/'dn)' other gualification pres--
1

crdboeu i‘or_ ebtryfin Cat.XI Ly direct recrui tment will be pluced in grade
L-LiL~3 from the lst January of the

deptoma/Certificate is auwarded. sor
I

vear following the vear in which degree ;
subseguent meri t promotion from grade [

=1L-3 to U the servi.ce rendered in TsI-3 grade will count towadrds con.-
putation of five years of-servi ce for merit promotion,

ii) Ihe~employees with “five years or service in grade T-2 aand
POssessing quali ti dations prescribed for entry to Cat.Il by direct recru-
itwent, ia the ovent of meri t promotion through five yearly assessuent in
temns ox Hule 6.2 will be pladed in the grade [-I1-73, :

' Tive years of service it grade T-2 and

idd). ) The empdoyees with
uo pOS::DGSS.in;D' aualifi catlons prescribed for entry to Cat.XI by dlrect re—
crui tment will be placed iu grade L-L-3 Llre the event of merl ¢ promotlon
througl’ five yeavly nssesgn ant., sSuch enployees in Lhe event of lmproving
thed r gualification ang acyul ring degree/diploma/any other jualification o
prescriljeq for entry in Cat.TIX by direct recruitment will in case of merit ' :
promotion be.placed in ‘grade T-li-~3. from 1st January of the yoar followkng

will on degroe/diploma/cortl ficate 4 avarded, ’ a

the year in
2. Virect fecruitment in grade T-IT-3 will continue to be j

maae as in tne past.

Yours fai thfully,
3d/~ :
( X.X.Ba)PAY)
DEULY S3CRETAY (1)

Maio No, «C (BK) 1/89 Dt. Barapani, the 27th March. 1995,
Copy for infommation 4o HES ‘ . ‘

T« AlL Joint U.rectors, ICaik Research Complex for NEH
Heglon, w.¥.lentrs/N dgaland/Sikicin/Trl pura/Mi zorsm /Manipur Centre,
' 2. ALl In-charge, XVi, y TOAR Wese

arch Complex for MNIEA
Hagion,

A = . s . . - .
. ¥3e All dHead of idvisions, LCAR
wogion, Ba_\r;llgan:j_ .
4
L

eseaxch Complex for M El

» *\
Notlice Board. C

. M ”I -Z‘ r/
. o ./'> g ‘ .

o S ’,-";
(L300 stane/i )
M LULSTanTLY 3 GFEL G,
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(+ =% _ .< '\ INDIAN COUNCIL OF AGRICULTURAL RESEARCH \/4 E
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o, KRISHI BHAVAN:NEW DELHI ~ nwnexone 2

“No yﬁﬁ%)/94—Estt.IV”‘ Dated: 10th January, 1996 - é:\

' 203

E ' d

[ro ) |

i : '

( The Directors/Project Directors/Zonal Coordinators of ICAR .
Research Institutes/ Project Directorates/ NRCS/. Zonal

Coqrdinating Units. .

Sub: Removal of Category Bar between Categoiy I and Category II-~
' question of counting of service in grade T-I-3 -

Sir,
removal of Category bar

he Technical Services were
dated 1.2.95.

The instructions relating to the
between Category I and.Category II of t
issued vide Council’'s letter of even no.

A number of technical personnel represented that their
seniority and promotion would Dbe adversely affected if these
instructions are implemented and that they will become junior to
many of the personnel who are promoted as a result of counting of
service in T-I-3 grade. Therefore, instructions contained in the
above said letter of even number dated 1.2.95 were kept in abeyance
vide council’s E. mail/Fax/Telex/Telegram dated 24.8.95.

— 2

— -

SO

. '{;The'matter has been reconsidered and it has been decided by
‘the competent authority that on removal of _Category ar from
Category I to Category 11, i.e on placement of technical personnel,
'in T-IL-3 from T-I-3, for the purpose of five yearly assessment,
their service rendred in T-II-3 grader will only be counted. In
| other words, the service rendered in T-I-3 for the purpose of
computation of five years of service for grant of merit
promotion/advance increments from T-II-3 to T-4

shall not be

"counted. '
P ‘o .
: ‘ e ) ' _ '
| Yours faithfully, i
, ’ / :

(G.C. Sharma) o

| 0SD(S)
2,,. 1 . ( ‘
' ' 3 ‘ J
él Copy to: S | : .W

'All DDGs/ ADGs/ Dir.(P)/ Dir (F)/ Dir (W)/ Dir (DARE)
PPS to DG/ PS to Secy./ PS to FA. . '
All Dy. Secys/USYs/DDPs/DDFs/S0s ‘ , |

* Secretary, ASRB :
Secretary, cJsc/Secys-Institutes’IJSC . o
Guard file/ spare copy

YU W

o
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AT, LINLLAN CUWNCIL 0¥ AGHL CULTURAL REbbARCH |
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No. RC{B.) 1/89, Ut, Barapani, the 21st July 1995,

_QI 1(_QULAR

DR tienove.l of CajcegUrY Bar between Cat-—I & oat.J.I. L v‘ o

S In ,conﬁlnuation to thlB Uxﬁ.oer circular memo No RC(BR) 1/89
‘ v RS _:',-_. . ) VVVV

27 3.95 all bechm.cal staff membérs df Category I (T-2 & T—I 3):

- "',"'-'grm{: are req\iested to fumieh attested COpies of therir academic" '

qualiﬂ. ca.%{;ertlﬁcate/teohni cal qualiﬁ.cation cert:.ficate in '
u:.‘:ﬁthe relevant eld for further examinat:l.on by the Comnu.ttee ‘con=
;'..._"."stn.tuted for the purpose in relavance to the Coundl“e chcular r -

N

,'IQ'-_-.l..,.r.No 14(3)/94-Estt. IV, dt. 1.2 95. already cireulated.

- 'f‘f"‘f sY . ALL Heads of Livisions of Ha. Barapam. and Jt.Directors
°i the centres including I/C KVKB are hereby requested to circulate
the circular amoungst the concerned l‘ech.Staff members and to for«-‘

ward\..their :cexrtifi oatos :meeca.ately after’ recelpt of the séme for ‘

further necessary e.ctn.on. e

) ".I-‘— ¢
< sl

_ , Sd/- Se Laskar,
i ‘ , D;Lrector.
RS mano Noaoan) 1/89,
N l ) : . . . . : ...."5,'-

. COpy to x-— : 5 _ ' A

'

Dt, Barapani, uhe 21st July 1995.'

""Q'Mﬂead of Dl.ViSLOUS, ICA&, Barapani,
"2+ All J%, m.rectore, of the ccntres{
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TRDIAN COUNCTL OF AGRICULTURAL i, 4

o DoCo Al RESEARCH COMPLEX FOR NEU REGION © 4 - ,
ViROI ROAL, BARAPANI , MEGUALAYA-793 103 /*$AVVQf”?“¢

. . PSS e

é‘yo@RC(BHJI/89~ Dated Barapani,the/g{}ﬂ;June, 7997°

To Voo I. ‘ \3‘9

A17 Joint Directors/iieads of Divns.,
ICAll lesearch Complex,

Sub gen Change of Category Bar from iw-1-3 to I'~II-3,
»ir,

4 comntitiee has Dheen constituted at the Institute
level to consider change of category bar from F-1-3 to
I-II-3, A mecting of the commlttee was held _on 04.6.97 bl
at 11.00 AoMo and all the cases were scrutinized. However,
it was mentioned that some necessary documents for some
of the candidates were not available and the process could
not be completed, In order to ensure that no eligible cnse
is Ieft out, you are kindly requested to furnish the
information as per the fermat attached,

A Jist of the candigate is also enclosed for your
reference. If some name has not bDeen included in the list -
kindly point out the some. Feu are requested also to furnish
attested copies of their qualifications,

Cwince, 1t 15 a Jong'pendtng case,you are requested
to furnish the information hy 31st. July, 1997, otherwise
the case will be consideresd on fthe basis of available

documents. Copy of the letler mecy be circuloted among the
I'-1-3 Staff. ,

Jt should be treated az most_Urgent, Phis 1saues

with the approval of Director,

Yours faithfullu,

g
Encl. Proforme&. Lyl vy ’IXﬁ~~“”

iy la
Comdlats™ ' - | (,)‘) ()} i
_ ( HoJJEDarmavphlang)
Admtnistrative Officer.
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1Can KESEARGH COMPLEAL FOR W.E.H.

INDIAN COUNCIL OF AGRIQULIURAL RESERCH.

-\Avmexur\e -

UWKGL RUAD, UMLaAM, MEGHALAYA - 793

wC{ bK) 1/69

VAR

oV
(AW

L

~NY

T "

[RE

/ s lLettor

grads

caln

( Rs. 400~ 2300/-) ca-

Sl Nan-;oﬂof ;h:; -T T ~P;osanﬁ
N«, ‘ineumbent undg=xr Cat.lXl
in the s
of (Rs., 1%00~2300/-)

hv S_!Umian
te ShaRajal Kr,suklabadya T— 1=
2, 8. Debabrata koy = Ot
Jeohe v, Kharsati - (O
I‘I‘. O, He }xhﬂ'\ﬁd ~ o~
S Sh.M.N.Borah w (O~
*;6~Sh.Samir Kx, Sen - do~
7. 8h, Sunit Kr, Phukan. ~ do~
8.8nt.anju Phukan. Ditta ~do~
9» 8mt,Tunu Baruah — o~
104 8h. Samarjyoti Borgohain ~do—
11.3hs Rajen Ch, Baishya o~ O~
1280, Subir CGhakraboxty - (o~
Iﬁssh.IH.Sg Nongkynrih“d s (1Cer
lh.sh..- Jad Kam Borah o e dow
15.8h, Debajyoti anttarhajjgg w-do=
'lf?. sh,” shinewall Nongneng = (O
17+ $hy kushal Ch, Bora ~ do—
18, sh, Pabon Kr, Phukan ~do—
194 5 e le Bamman — do—
D.8h Mmanix ¢ch, Dhas ~dow

S s

REGION

10 3.

\\ Dated Umian,; the 23xrd 0ct.'97.

1D pefsuance of Cox..n 1\70.51’4(3)/91*t
dated 0 1.0 2. 199/, .dated 10,01, ¥64%, dated 08,08, 1996 and as
per the reeominendation ef the Cfommltt eco held on 01.0S. 1997,

the Dirmctexr, ICAK Ressareh Comploex forN,E,H. Refrion, Um
Pleased to allow the following Torhnical gtaff T-

| (Gdt I) to place in ‘I‘—-II-—B (Ca'ﬁ II) with effeet Fvom tlm date
'A%aq shown ag'alnst eachy—

—

aii ar plar“

ement under date

C?ﬁ.tsII in
the scale o

w—ir - - ot At

—~do—
— (10—
e do— '
~ O~

~ddo-
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1 2 6
g I;Li{
' 21. sh, Babaitu Thabah ~Do-
DV;Z{/SM- Prabhat Clk. Das ~Do-
23. Sh. Shashi Kt., Dwivedi ~ Do~
24, 5h, Haladhar Thakuria ~Do~
25, Phen 35ing Syiem -Do~
26, sh, Munindra Kr. DJas ~ Do~
27. gnti Aiomtimai Nongbri ~Do~
28, sh, D.C. Deka = Do~
29, Sh. T.P., Pradhan -Do~
.30, sh. a.K. Dey ~Do- .
31, Sn. lagen Ch, Das ~Do~-
32, sh., K. Bamman -Do~-
“ 33, sh, Pranab ir. Bamman . =Do-
34, sSh. Ashish Das Choudhury =bDo-
35, Sh. Deben Ch. Das ~Do~
. 36, so. S.n, Talukdar ~Do=
| 37. sh. Bikash ch. Shamma -Do-
J8. sh, Liana Mizo ~ Do~
39. 3n. Pranab Kr. Dey -~Do-
RO. Sh. Rama Kant Tiwari . - Do~
by, sh, P.N. Singh(Transferred
' to IGFRL, Jhansi) Do~
%2, sh. Remeshwar Ral ~Do-
43, sh, Jayanta Das ~D0w
u“.'Shﬁ A.X. Deka wDOw
45. She . MajéQ ~Do~-
L6, sh, Sanjit Dutta ~D0=
,(/d 47, sh, Kingshon Kharpuri ~Do~-
{'//4448. sh. G:E;;Eéﬁgmgﬁﬁyy | ~Do-
" ‘hg; sh, Ainwéihgh Shongwan Do~
1. sh. Kaushalendra Prasad ~Dor
51, sh. 0. Pyngrope «Do=

. pw\db

B \ /YI\?X\(/“’
ol
M\R’ Cr -

'-DO"'

. _.,,Dﬁm

~Do~
,-DO-‘
- DO~

,rfp'

‘~De-

-Do=

~Do=-

«Do~

w DO~

—-DO.-"

—DO""
~Do~

»Do-
r’DQ“"

' -'DO"

&
ONY
)
AL e
. I S e
I-11-3

~To~
-Do-
~Do~-

DO~

Contdap/jf
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2 3 b 5
DRLRY RA |
52+ Sh, namal Ranjan Ghosh - 1Do=- ~ DO~ ~Do~
53« Sh. Ashish Chakraborty - Do -0~ ~Do-
H. snt. wavita kehrotra - Do~ ~Do- ~Do-
55, Sh. Debabrata Choudhury -Do- ~Do- ~Do~
564 sh, Malay Gupta " =DO- ~Do- -Do~
37. Sh. 3wapan Kr. Das - Do - D0- - =Do= '
B, Sh. Swapan Kry Lodh -DO= -0~ S 217497
5. shi S$ribabh Debnath ~Do- ~Do- 01-01-95
¢, Sh. Kanu Laskar ~Do~ ~Do~ , ~De= -
51, Sha P,K, Bhattacharya -Do~ - Do~ ~Do-
62. Sh, Jogendra DelS Baman ~-Do- - DO = - D0~
53- sh, HWepal Debnath ~Do-~ ~Do~ ~To-
94, sh. Prédip Bannan Koy ~Do~- - DO~ - Do~
65, Sh. Ninoal Kr. Daé -~ o~ ~DO~- ~-Do-
MANTPUR .

66, sSh, G.u.R Naga —-D~ - Do~ - Do~
67. smt. Chandralekha Devi ~Do~ - 0= - fPO“ _
63- Sh. 4K, Soni lao -D0o~ -DO~- 28-06-9 5
89. sh, A, dManohor Singh -Do - Do~ 01-01-95

M. Sh. A, Premjit Singh - Do~ ~Do- ~Do-

. 71- Sh. Y, Rajen 3ingh gpo; -DOo~ - ~ DO~
72, sh. K. Momon Si:ngh ~Do~ ~Do=- . -Do~-
73, Sh, M. Raingan ~Do- -do- ~ Do~
. sh. D.C. Batush . —[o- Do~ - Do~
5. sh. a.c. Gohain ~po- _Do- — Do
76. sh. B, Talukdar -DO- ~Do~ -DO—"
77, b, K, 0. Hnn}iiqiue _?o._, —Do-* Do
;j Sh. s, s, Slné*} ~Do- - ~Do-
. “Sf‘ i: Shama vdo- ~Do- Do~ |

» Ve hgajiid ~Do=-

~-Do~ 21~-3-95

Contd.P/Z" o‘ |

L]
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81, Sh. Lalsimliana . -Do= ~Do- 01-01=95
82: sh. Durgesh Chanda : ~Do-~ -DO ~Do~
83. sh. Lalrinawma Pachuau ~ ~Do- -Do- -Do~
84, sh.. A. Sangzika , ~Do~ - Do~ ~Do~
85. sh. R. Zokhuma . ~Do~ - Do~ -Do~
KVR TU R4
86, Sh, Arun Azim - ~ Do~ -0~ -Do-
87. Sh, Pramod Ch. Shamna =-Do~ —~ DO~ ~Do-

Memo.fwo. RC(BR)1/89

p

LE
»

-

10.

%ﬁ
( M.,J., KHARMAWPHLANG )

e e, , . . Adnind strative OFffi cer.
Dated 5‘03-10-1907.

y forwarded for 1nformatlon and necessary actlon to 1~

F A o., ICAR (RC) Umiam,

A.A.0,, ICAR (RC), Umiam,

Joint Directors', ICAR (KC) for WEH Region. ,
Scientist, Head of concerned Division, ICAR (RC), Umiam. .°
Personal file of concerned staff. |

3.,
Pn'vk-vwnx.nl LAy '

. She P, Singh, IGFRI, Jhansi, (U.P.) . e
~ The Administdtive ufflger, IGFRI, Jhansi (U 7. )

Sh, Rama Kant Tlvnm, WRC for Rapcseed.Mustard Sewar, Bharatpur
(RaJ.) - 321 .303, ‘

The Asstt.Administrative Officer, NAC for r{aoeseed-qvlustardl Sewar,
Bharatpur (Raj.)-321 303, '

*H, Person ooncern\_o ' gy
. . | ‘ ' Je

( M. }\harmaWp Lang
Admlnlstratlve Ufflcer.

P e
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INDJAN COUNCIL OF AGRICULTURAL RESEARCH “\
(‘\ ICAR RESEARCH COMPLEX FOR N. E . H. REGION
. UMROI ROAD ,UMIAM M Z

NO.RC( R)20/99 *Di- Tie Zﬂo@
~ | T —
[ ORDER-~
P

In the light of e judgement of the Hon’ble CAT , Jodhpur Bench’s
judgement dt. 18.3.99 i"0.A No.9 1798 endorsed vide council’s letter F.No.15(9)99-

EsttIV  dt 28.6.99«Which was duly circulated to the all concerned and also in view of
the fact that the €onstitution of the committee for removal of category bar of technical
\\ Staff T-1-3  of the Institute as well as it’s recommendations were not as per norins/ in

conformity with the Rules 6.2 ,J4and 7.5 respcctlvclmook of Technical
Services of ICAR, the removal of category bar of Technical Staff (T-1-3 ) issued vide
this office orders (1) No.RC(BR)1/89 23.10.97 and (2) No.RC(BR)1/89 23.12.97 have
been cancelled with immediate effect pending recommendation of a duly constituted

Departmental Promotion Cum Selection Committee under Technical Service Rules.and
further orders.

Accordingly , all the technical staff placed in the grade T-II-3 vide
abovementioned office orders may be treated as withdrawn with immediate effect.

e—

( N.D.Verrma)
Director

Copy forwarded for information and necessary action to :-

1. F.A.0./A.O ICAR Res.Complex Umiam.

2. A AO.(Estt.)ICAR Res.Complex Umiam.

3. Joint Directors of Centres/Head of concened Divisions of Complex Hgs.
4. Personal files of concerned staff.

5. Sh. P.N.Singh, IGFRI, Jhansi

6. ShRXK Tiwari ,NRC for Rapeseed ,Bharatpur-321 303(Raj.)
7. Asstt. Admn.officer, NRC for Rapeseed ,Bharatpur-321 303(Raj.)
8. Sh.N.C.Das ,CPCRI Regional Station ,Kahikuchi.

9.
1

Administrative Officer , Cl?C‘Rl “""“r‘"ﬂl qmtmn «Ka?,,}(uﬁlyb Cips fefed

0. Persons concerned. -~ ** 't - T

To’ e .
\'/Shri P rabhat Ch,Das, :
Fieldman, T-I-3
ICAR, Umiam
\5\'\\{,& t \\k\)"v\ \

\Qx | (0l O oz

Y 3G M\m ﬁrfﬂ

\A]D \D\ \(\ /I mke
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INDIAN COUNCIL OF AGRICULTORAL RESEARCH
KRISHI BHAVAN : NEW DELNT.
~ .
= 4 F.N0.15(9)/99-Estt . Iy Dated 29 June, vy

é;\‘

"fhe Director(s),
All ICAR Institutes.

Subject: CAT Jodhpur judgement dated 18.3.99 against the 0.A. No.
91/98 filed by Shri Babu Lal Prajapati Vs ICAR.

Sir,

in 0.A.No.91/98 filed by Shri Babu Lal Prajapati Vs ICAR for information
.and guidance.

2. Shri Babu Lal Prajapati,T-II-3 has filed court case againat
council’s instructionsg 1ssued vide Council’'s letter No.14-3/94-Estt .1V
dated 10.1.96. The Category bar has been removed vide council’sg letter

£laim next higher rank. as of right on the bagiamofmhia“wprking“fgr

requisite number of years on’ theé lwer rank. in a Scientific Institute

like the respondents’ next higher ranks are given after due consideration
of performance of a candidate on an immediate lower category. The

5. The judgement may be brought to the notice of the all concerned
employees (g) of your Institute for information.similar cases may be
dealt with according to this judgement .

.) . Y:;;§ faithfully,
< 0.7
VRGN : ot
P PUAPPAVAN

Y 0K

(°X7S" . Sethi )
Under Secretary (Tech)

Copy to:-
1. All Section in ICAR including K.A.B.
2, All dealing Assistant in Estt. IV Sectjion.
3.° Copy for file No. 14-3/94-Estt.1V.
k(\u&l /,-/ _
\\.\ - @ 577\ O 5. SETHI)
- ( x. Under Secretary (Tech.)

Nt e

S .3 .
(5 v, s g

o | Mﬂg
N

N 74/4{\63 cuhk€i—

==y \i‘/ .
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/j//ﬁ TO
‘ The Director

ICAR Rescarch Complex for NEH region
Uniam. ,
Date-7/1/2000
( Through proper channel ) ,
Subject:- Removal of category bar between
cat-I to cat-II regarding.
Referance :- your le‘ter No.RC(G) 17/86 dt.28.12.99,

Sir,

In refcrance to 'he circular cited above I like to
state the following few lines for your kind and sympathetic
consideraticen, '

(I) That sir, the award of two increments in liew
of promotion Vide order NO. RC (R) 20/99 dated 11.12.99 is
toially an act of injustige done to me.
(LI) According to the letier NU.14(3)94 Fstt,.iv
dated 1st of Feb./1995 from the council I should get the
benffit of removal of category bar between Cat-I to Cat-II.
Accordingly vyour Order NOJ.RC (73R)1/89 dt.23.10.97
was acceptable to me,
(III) I was apppinted in ICAR service accepting my
or.e yéar certificate course at School of ve'erinary Science
and Animal Husbandry Silchar under Ve'y. and A.H denartment
Gov:. of Assam. ‘
The Assamm Vety Council considers this course
as equivelent to Diploma course. (certificate enclose).
Was \( IV) There is examnle of sore employ in oir institute
who spromoted to T-5 nposition with same qualificatlon from-
th\same institute after direc’ postling 1an T-II-3,

More over the Binloma course in this respect
#s not available 'hrouchout the country.

Under this circumstances I request you to
reconsider your Order 1°0,"C(R)?20/99 dt.11.,12.99 and for removal
of category bar between Cal.-I and Cat.-II . So that I can

avall ithe justified award thercupon.

W"wp

Thanking Tou,
Yours falthfully.#
5ﬁi7
Z;yqr e ( Anil Lunar Doka )
> Aa%”} T-1-3 -
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The Director,
Indian Council of Agricultural Research

- .; ICAR,Research Complex for NEH region

Umroi Road,Umiam=793104%

(Through proper channel)

Subject = Request for reviewal for removal of Category bar
froem Cat-1 to Cat-11

Sir, - .
With ref to your letter circular no RC(G)17/86 dated

28th. Dec.'99, I would like to state the following lines for your
kind and sympathetic considerations.

1.) The demotion of categbry bar for me from cat-11 to .
cat-1 vide letter no RE€(})20/99 dt 2nd Dec.99 and also the grant
of 2 increments in leau of 3 increments from due date are totally
the unkindest act of Justice done to me,

11) Acording to the Council letter No.14(3)/9L-Estt 1V
dt 15t Feb.1995,.1 should get the benefit of removal of category
bar and accordingly your order letter No. RC(BR)1/89 dt, 23rd Oc
1997 was acceptable to me. \//k

111) I understand that vou have censidered and removed
the bar of those who are simply general B.Sc aen the basis of the [}
spirit of the rules and not as per the letters of the rules and
also not as per the letter of the Council's No.1h(3)/9h-Fstt 1V
dt,18t.Feb,1995. If they can be considered, I see no reason that

—~

I also cannot be considered.

1V) I have the technical qualifications in 1st div in
the relevent field i.e (AH&Vety Sc) from the Principal School
of AH&Vety,Silchar Govt of Assam¥This course is approved and re
cognised by the entire North Eastern States.One of my colleauge -
shri H.Bareh was promoted to T~5 with the same qualificaticn andgn““ﬁ
sane Institute after he was directly posting in T-11-3.I also undess
~ stand that the Vety Council of Assam recognises this course of study
as equivilent to diploma as there is no diploma course in this
field any where in the mmtixm Country- |

Under the above circumstances,I request you to kindly
reconsieer your order Bo.RC()20/99 dt 2nd.Dec.'99 ana to move me :
back trom cat-1 to cat-11 from the eate of my promotion to T-1-3
as 1t was aone in the case of simple B.Sc of 2 yrs Course,

ThanKlng you.
\( Yours Faithfully.
W 9

NW (17

o A 2
0/ ‘éﬁlmb%ﬁ_ ; ﬁ/m I\,{!r/\/ .
AN MY ichi A (o4
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The Administrative officer
ICAR Research Complex for NEH region

Cc_ . Umroi rcad, Barapani.

Through proper channel.

Sub s Submission of academic qualification/ techniccal
qualification certificates for removal of category bar
between Cat 1 and Cat 11,

Sir,

| As per your circular under memo no RC(BR)1/89 dt.

Barapani the 21st, July 1995 I have the honour to submit herewith

both academic and technical qualifications certificates in A.H & Vety

science, which 18 in the xeRk relevent field of Animal science.

_ It may m& also be mentioned that a few employees who
- possess the same technlcal qualification like me are now working
in the grade of category 11 in this institute. My nature of posting- . —
13 not transferable to other disciplines rather than in Animal science
divisions since I have a specific qualification specilalises for -
- that line 6nly, and since my joining I have been posted only in
Animal sciences I have gained a lot of experiences both in theory
and practical point of view.

Eﬁ&ldsufes@- | . ,
¢ Attested copy of HeS.L.C Certificate,
2, m 2 " PU.C v

3¢ Bs Com 18t year Marksheet "
4e A.He & Vety Science Certificate,

" Thanking you. Yours feithfully,

4 57795
IN SINGH SHONGWAN)

. Teqm=3
Animal Nutrition Division.



Ao. RC (R) 22/99/6

In pursuance of the Councils instructions vide No.18-1/97 Estt.IV
recommendation of the Five Yearly Asscssment Commitiee |

— T

ORDE R

Dt. The 27" September , 2000

V‘d\/mexane - q :
INDIAN COUNCIL OF AGRICULTURAL RESEARCH '
ICAR RESEARCH COMPLEX FOR N.EH. REGION.

UMIAM-793 103.

e S

dt. 3.2.2000 and on
the following technical staff  in the

0\

\

- grades T-I-3 (Group I and Il of Category-1) of ICAR Re smrch complex for N.ILIL Region , Umiam
are placed in the grade T-3 in the scale of Rs.4, 500-125-7,000/- with effect from the dates shown
against each :-

G
\
| g W] ] —

AN

#

SL. Name of the Technical Desig- Name of Date of eftect
No. | Personal ( Sh./Smt.) nation Centre
- Jumgo Basar Lab. Asstt AP.Centre 3.2.2000
Niranjan Tai Fieldman AP Centre 1.7.2000
Kingson Kharpuri Lab. Asstt Hgs. Umiam 3.2.2000
Sashi Kanta Dwivedi Lab. Asstt Hgs. Umiam 3.2.2000
Shinewell Nengnong Lab.Asstt Hgs. Umiam 3.2.2000
6 | T.P.Pradhan Fieldman Hgs.Umiam 3.2.2000
7 | P.N.Singh Fieldman Hgs.Umiam 3.2.2000
8 | Rameswar Rai Stockiman Hgs.Umiam 3.2.2000
9 | A Das Choudhury | Ficldman Hgs.Umiam 3.2.2000
10 | C.Liana Mizo Fieldman Hgs.Umiam 3.2.2000
- 11 | G.K.Basumatari Stockman Hgs.Umiam 3.2:2000
2 | H.S Nongkynrieh Fieldman Hgs Umiam 3.2.2000
13 | Kushal Ch. Bora Ficldman Hgs. Umiam 3.2.2000
14 | Paban Kr. Phukan Fieldman Hgs.Umiam 3.2.2000
15 | D.C.Barman Fieldman Hgs.Umiam 3.2.2000
16 | Manik Ch. Das { Fieldman Hqs.Umiam 3.2.2000
17 | Bubaitu Thabah IFieldman Hgs.Umiam 3.2.2000
18 ] Prabhat Ch. Das I'ieldman Hqs. Umiam 3.2.2000
19 | H Thakuria Fieldman Hqgs. Umiam 3.2.2000
20 | Phen Singh Syiem [icldman Hgs. Umitam 3.2.2000
21 | Munindra Kr. Das Fieldman Hgs. Umiam 3.2.2000
22 | Aitomtimai Nongbri Ficldman Hgs. Umiam 3.2.2000
23 | AKDey Fieldman Hgs.Umiam | 3.2.2000
24 | Nagen Ch. Das Fieldman Hgs. Umiam 3.2.2000
2> | K.Barman Iicldman Igs. Umiam 3.2.2000
26 | Deben Ch.Das Ficldman Fgs. Unmam 3.2.2000
27 | S.N.Talukder Fieldman Hgs. Umiam 3.2.2000
28 | Bikash Ch.Sharma Fieldman Igs. Umiam 3.2.2000
=9 Pr mab ki Dey Fieldman Has, Unnam 3.3."’_(_?(29__“
"""" 20 T Deka o Ticldman. B —fﬂ[;(hnmm_—_— 3.2.2000
'3'”]““; jay dnta Das Fieldman Hags. Umiam 3.2.2000
32 | P.K. Barman Ficldman Has. Umiam 3.2.2000
- 33 | AKDcka Iieldman Hgs.Umiam | 3.2.2000
34 | G.Kharkongor Fieldman Hgs Umiam | 1.7.2000)
35 | B.B.Chullai Ficldman Hgs Umiam | 1.7.2000
36 | Terun Ch.Sharma Ficldman | Has Usiiiam | 1.7.2000
37 | B.R.Marak Freldman }\_\_’5111{{1 o 3 2.2 20 )() 3
33 I K.Soni Mao Lab Asstt Manipur ] n
39 | K Momon Singh Ficldman Manip }_IA{_A o
40 | M.Raingam Fieldman Manipur 3.2 21))0 L
41 | A NManthar Smt‘n Ficldman Manipur 3:2.2000
Contd.. . PI2 .
T Qe



No. RC (R) 22/99/6
Copy forwarded to :-

1.
2.

3.

Persons coencerned.

F.AO/AAO.(Bstt),/Head of Division/Joint
Personal file/Service Book.

(

Dt. The 27* September | 2000.

. I,
42 | A.Premiit Singh Fieldmen Manipur 322000 .
43 | Y. Rajen Singh Fieldman Manipur 322000 /|-
44 | R. N. Paith Fieldman Manipur 1.7.2000
45 | A.Sangzike Fieldman Mizoram 3.2.2000
46 | Lalsim Liana Fieldman Mizoram 3.2.2000
47 | Lalrinawma Pachuay + Fieldman Mizoram 3.2.2000 |
48 | R. Zokhuma Fieldman Mizoram 3.2.2000
49 | Durgesh Chanda Lab.Asstt Mizoram 3.2.2000
50 | B.Talukder Fieldman Nagaland i 3.2.2000
91 | N.C.Borah Fieldman Nagaland 3.2.2000
52 | K.C Handique Fieldman Nagaland 3.2.2000
53 _| Sona Babu Singh Fieldman Nagaland | 3.2.2000
94 | Jadav Ch. Sharma Fieldman Nagaland | 3.2.2000
59 | DilipThapa Fieldman Sikkim | 3.2.2000
96 | P.T.Youzon Fieldman Sikkim [ 3.2.2000
57 | Ramesh Kr.Chettri Stegkman Sikkim | 3.2.2000
98 | Lok Nath Khatiwara Fieldman Sikkim | 3.2.2000
99 | A.P.Dubey Fieldman Sikkim 13.2.2000
60 | A.K.Bhattacharjee Stockman Sikkim | 3.2.2000
61 | Maheswar Singh Fieldman Sikkim [ 3.2.2000
62 | Gepal Darjee Stockman Sikkim 1 3.2.2000
63 | J.P.Pandey Met.Obsevr. Sikkim 1 3.2.2000
64 | Manan Yadav Fieldman Sikkim 13.2.2000
65 | Laxman Chettri Stockman Sikkim | 3.2.2000
66 | Jiwan Kr. Rai Stockman Sikkim 1 3.2.2000

. 67 | Budha Gazmer Stockmat _Sikkim 1 3.2.2000
68 | K.B.Basnett Stockman Sikkim [ 3.2.2000
69 | M.K.Karkidholy Fieldman Sikkim [ 3.2.2000
70 | S.B.Prasad Stockman __Sl!f?ﬁﬁm,___".3;2_-"20@9“_.,_“
/1 __| Basudev Ghosh Fieldman Sikkim 3.2.2000
72 | B.N.Maurya Fieldman Sikkim 3.2.20C0
/3 | Nirmal Kr. Das Lab. Asstt Tripura 3.2.2000
74 | Malay Gupta Fieldman Tripura 3.2.2000
79 | Sribus Debnath Fieldman Tripura [ 3.2.2000
/6 | Swapan Kr. Lodh Grader Tripura 3.2.2000
/7 _| P.K.Bhattacharya Fieldman Tripura 3.2.2000
/8 | Kanu Laskar - Fieldntan Tripura 3.2.2000
79 | Debabrata Choudhury Feldman Tripura 3.2.2000
80 | Swapan Kr. Das Fieldman Tripura | 3.2.2000
81 | Jogendra Deb Barman Stockman " _ Tripura 3.2.2000
82 | Ranjit Sen Met.Obsevr. Tripura 1.7.2000
83 | Pramed Ch.Sharma Fieldman Tura [ 3.2.2000
84 | R.C.Tamuli Fieldman AP Centre | 1.7.2000%

Sd/-
( N.D.Verma )
Director

Director of centre concerned.

S
{/\MW\Y'
<. %
. Sinha
Asstt. Admn. Officer. (Admn.)
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AT GUWAHATI.

ORIGINAL APPLICATION NO, 7/2001

shri G.K. Basumatary & Ors.,

- Versus =

Union of India and ®Pthers,

PRPRP Respondents,

The Respondent Nos, 2 and 3 beg to file their

Written Statement as follows :=

1. That all the averments and submissions made
in the Original Application are denied by the answering
respondents save what has been specifically admitted

herein and what appears from the records of the case. -~

2. That with regard to the statement made in

paragraph 1 of the Original App2lcation ( hereinafter
referred to as the O.A. ) the answering respondents beg
to state that while the Order No. RC(R) 20/99 dated
2.12.,1999 has been issued by the Institute, it appears

that there was no order issued on 27.9.1999 as stated

contd... P 2.
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by the applicants, Perhaps it should have been No. RC(R)

22/99/6 dated 27.,9,2000,

3. That with reggéd to the statement made in
paragraphs 2, 3 and 4.1 of the 0.A. the answering resp-

ondents have no comments to offer,

4, That with regard to the statement made in
paragraph 4,2 of the O.A. the answering respondents beg
to state as per council's Order No, 14(3)/94-Estt JIV
dated 1.2.1995 category bar between category I and II

has been lifted w.e.f. 1.1.1995 only in respect of
employees in category I, possessing educational/technical
qualification as on 1.1,1995 prescribed in the Technical

Service Rules of ICAR for direct entry to Category II..

~'¥h§lcouneil vide Order No, 14(3)94/Estt IV
6

10.1.199 ommunicated the decisions of the council

\_maw/”#/

egarding cbunting of the service rendered in this grade
of T-1=-3 on removal of category bar from Category-I to
Category-II i.e. on replacement of technical personal

in T-II-3 from T-I-3 grade for the purpose of Five Yearly
Assessment, their services rendered in T-II-3 grade will
only be counted. In other words, the service rendered in
T-I-3 for the purpose of computation of five years of
service for grant of merit promotion/advance increments

from T=II=3 to T=4 shall not be counted, The council vide

contd.ee



3.

aforesaid letter dated 10,1.1996 withdrew its earlier
order dated 24.8.1995 for keeping in deyance the order

for removal of Category bar dated 1.2.1995,

Further, the Council vide Order No.'F.14(8)/
94-Estt JV dated 6.4.1995 issued relaxations in qualifi-
cat;on for promotion from Category-I to Category-II in the
functional group of Library/information/Documentation
and Press Editorial Staff in respect of Council's employee
in position as on 1,1,1977, Thereafter, vide letter No,
14(3)/94-Estt JIV dated 8.8.1996 conveyed the decision of
the council that the Council's employees in service as
on 1,1,1977 and possessing alternative qualification in
terms of ICAR letter No, 7(10)/78-Per.IV dated 27.1.1979
and letter No. 14(8)/94-E.IV dated 6.4.1995 will also be

eligible for category promotion from Category-l to Category

\///’&I weeof, 1,1.1995 in terms of Council's letter dated

1.2.,1995,

The Institute vide order dated 3.6.,1997

-————

constituted a committee under the Chairmanship of Dr,

i

U.C. Sharma, Joint Director of the Institute to screen

Lo

the eligible employees working in T-I=3 grade and to
recommend to the competent Authority for removal of
Category bar for placement in T-II«3 grade of Category-Iil
as per conditions laid down in letter dated 1.2.1995 and
27.1,1979, The Committee examined the particulars of the

T-I-3 employees of the Institute including employees of

contd....



/constitution of the committee vide order dated 3.6.1997

its centres and recommended to the Authority vide their
recommendation/proceedings dated 16.9.1997 and the same
was duly concurred by the Agministrative Officer for the
appropal of the same and was approved by the Director on
30.9.,1997 and accordingly, the Institute had issued an
Order dated 23,10,1997 removingﬂghe”category bar in respect

of 87 T-I=3 employees w.e.ﬁféflr.1995.

«

L//ﬁowever, the committee while scrutinising
the eligibility of the employees in the grade T=I=-3 for
removal of category bar has commitéed certain lapses in \

making the recommendation in favour of many non-eligible
(“‘

employees.Lgs a result the order for removal of category
: e =

\Y

bar dated 23. 10 1997 contained names of many person who

-~

do not possess the requlred minimum essential qualificatio
as on 1.,1,1995, It was as contained in the aforesaid

letter dated 27.1.1979, It was also pointed out that

was also not in accordance with the rules/instructions

for constitution of such committee as neither any outside
expert nor any SC/ST Officer was nominat@d in the committee
as is required as per rules 7.4 of T.5.R, These lapses

came to light only after issuance of the aforesaid order

dated 23.10,1997,

In fact, after the issuance of the erro-neous
order dated 23,10.1997 there was wide spread resentment

leading to grievances from thousands of technical persons

contd...
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both (1) those possessing requisite qualifications and
(2) other equally placed technical persons who were not

| M beneficiaries of such erroneous order from within ;nd

i i outside the Institute. It had created a sort of imbalance
in the entire technical services of ICAR. In view of the
5 above anomalies and resentmeht, the Competent Authority

] i ., the Director has immediately constituted a review

j committee to review the whole matter and advice to the

% Director in accordance with the ruges, However, due to

the busy schedule of the Chairman of the review committee,

the review could not take place immedihately and another

H ﬁ committee was constituted vide Order dated 13.8,1998,

e vy,

— e T

The Committee under the Chairmanship of Dr.

B. Lal although made many sittings as on 29.2,1999, 5.3.99
@ ﬁ and 17.5,1999 etc, and examined the representations :

. i receiQea in the Institute agabnst order dated 23,10,1997
and also examined the various circulars pertaining to
removal of category bar but falled to give any specific

recommenégpions in'favour of recommendations of earlier

committéérwhich had recommended the removal of category
Bﬁr’of T-I-3 employees on 16,9.1997 and in the light of
i1 the Judgement of CAT, Jodhpurrdated 18.,3.1999 in O0.A, No.
x}/#r/ 91/98 filed by Shri Babulal Prajapati Vs.,JCAR endorsed
e | ‘ﬂ to B the Institute by the ICAR with a direction to deal

: the cases of similar nature as per the Judgement and the
proposal on the Note Sheet No., 7/N of RC(R) 20/99 dated

¥ 20.8.99, the Competent Authority i.e. the Director has

approved the proposal of administration to cancel the

contd...'



erroneoss order of the Institute for removal of category
bar issued vide order No. (i) RC(BR) 1/89 dated 23.10.97
and (ii) RC(BR) 1/89 dated 29,12,1997 and had withdrawn
their placement in the Grade T-II-3 with immediate effect
pending recommendations of a duly constituted DPC=-cum=
Selection Committee under rule 7.4 of Technical Serwiceé
Rules. Accordingly, an order No, RC(R) 20/99 dated 2.12,99
was lssued. However, the Director has constituted a DPC=-
cum=-Selection Committee‘as per the composition proposed
by the AA0{Admn) undef the Chalrmanship of Dr. 5.V,
Nagac§an, Joint Director, ICAR, Manipur Centre for further
needful action in.the matter, The committee held its
meeting and conveyéd the Director that a thorough scrutiny
is required in category bars and their promotion matters
related to the orders issued previously. Accordingly,
another committee was nominated under the Chairmanship

of Dr, Nagachan, Joint Director to conduct a thorough

review in category bar removal case and representation

received,

In the meanwhile, in a related development,
concerning of grievances of technical personnel, council,
with the approval of the Governing Body vide its order
dated 3.2.2000, prescribed modified Technicak service
Rules on the basis of which the applicants and others
were placed in the Grade T-3 vide duly constituted DPC

vide order dated 2,5.,2000 and 18,9,2000 and DPC procee=-
dings dated 22 .9.2000,

contd...
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However, in order to protect the service
benefit of the applicants or others who could not be
placed in Cafegory II wee b, 1.1,1995 for_ﬁfﬁf_Of requi-
site M{EETEEJ§§§ential qualifications have already been
assessed by a duly constituted DPC as per provision under
Technical Service Rules for the period of service rendered
in the Grade T-I-3 and prior to placement in the Grade T=3
for each of the compleﬁed 5 years terms, Accordingly, they
were granted advance incrféments vidé order No. RC(R) 20/99
dated 11.12.19??, No. RC(R) 22/99/4 dated 26,9.2000 and
No. RC(R) 22/99/12 dated 29,9.2000, Out of the possible
maximum 3 (Three) advance incfements to be granted in a
particular grade as per ?echnical Service Rules which the
applicants have accepted without any hint of protext. It
it to be mentioned here that three advance increments
granted #.e.f. 1.1,1995 or afterwards aré only conseguent
upon withdrawal of the order dated 23.,10,1997 and as per
tﬁe TSR, the applicants are not entitled for grant of
both the benefits of advance increments and restoration

of the eroneous category bar removal order on 23.10,1997.

Copies of the aforesafld letters dated 1.2.95,
10.1.96, 6.4.95, 2% 8.8.96, 27.1.,79, 3.6.97,
proceedings dated 16.,9.97 duly ppproved by
the C/A dated 30.9.1997, Office Order dated
31,7.98, 13.8.99, Note Sheét dated 20.8.99,
order dated 4.2.2000, 3.2.2000, 2.5.,2000 and

18 ,9,2000 are annexed hereto and marked as

contdeeee
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Anne}mres - Rl) RZ‘ R3' R4’ ES' R6l R?, R8,

R9, R10, R11, R12, R13 and R14 respectively.

S. That with regard to the statement made in
paragraph 4.3 of the O.A., the answering respondents beg
to/ggate that the applicants were initially appointed in
%pe Grade T=1 / T=2 in the Category-I and not in the Grade
6-1-3 as mentioned in the application and were subsequently
placed in the grade T-I-3 through promotion from the grade
T-2 ., The category bar was removed vide Council's.order
No, F, No, 14(3) 94-Estt.IV dated 1.,2,1995 only in respect
of those staff possessing the required minimum essential
qualification, Even prior to the issue of Council's order
dated 1.2.1995 there was promotional avenue of technical
e
staff in the Categorv-I, but the same was limited to 33.3%
vacancies in the grade of T-II=3 in Category~II and it
was also meant for only those employees possessing quali-
fications prescribed for direct entry to Category-Il. The
order dated 1.2.,1995 issued by the Council pursuant to the

decision of Governing Body of ICAR is only to extendl the

scope to all technical personal holding T-I-3 in the

Category-II as on 1.1,95 irrespective of availability of
vacancy, over and above the Departmental Promotion quota
of 33,3%. Therefore, it is not correct that category bar
has been lifted between Category-I and II in general for

all Technigal Staff in the Category I irrespective of

_their educational qualification,

contd .seee
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6. That with regard to the statement made in
paragraph 4.4 of the O.A. the answering respondents beg

to that the educational qualification of each of the

: individual'applicahts as well as the required qualifica-

tion for removal of category bar as on 1.1.1995 prescribed
vide Council's Order dated 1.2.1995 have been presented

in a chart which is annexed hereto and marked as Annexure-R15,.

sl. Name of applicant Educational/ Qualification pres-
No, Technical cribed vide Council's
‘ qualification Order dtd. 1.2,.95 for
~ removal of category
1, Sri G.X, Basumatari H.S.L:..C. & One Essential Qualifi-
year cerifific- cations

ate in AH & Vety i) * Three yrs.

sc. Diploma/Bachelor’s
2. Sri A, Beka H.S.L.C. & One Degree in relevanti'

year certific- field. or ]

ate course in ** National Trade \

AH & Vety, Sc. certificate of ITI

National Appresens

3. Sri K. Kharpuri H.S.L.C. & One Y®¥j ceship Certificate
year certifica= or equivalent quali-
te course in -  fiaation with 7 years

AH & Vety Sc. experience in the
relevant field,

4. Sri A, shongwan P,U, & One year | or
- certificate ** Matriculation with
course in Sl

, _ _ 10 urs. experience

Dursble Qualifica-
tions.

i) 3 yrs. experience .
in the relevant field:
for Diploma holders.

* Where diploma course
¥wallagble in the country
is 2 yrs. minimum quali-
fication will be 2 wrs,
instead of 3 yrs.

** applicable to Council's
employees in positionw
as on 1,1,97 only.

- - - o
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Neither the above applicants possess the required educa;
-—_\

tional qualification nor the technical qualification. all

of them completed only one year certificate course in
Animal Husbandry and Vety. which is not a Diploma course
as the letter from the Director of aAnimal Husbandry and
Vety. Deptt. Govt, of Assam No. AS5=157(Misc,.) pt/21011
dated 29.12.1999, Therefore, as per council's order dated
1.2.95 they are not eligible for lifting of¢Category bar
on the strength of this ordef. It is also to be mentioned
here that the applicants here do not even qualify against
the relaxed criteria for 2 years Diploma holders as per
the clause "In case of non-availability of 3 years Diploma
in the country® ignoring the fact that even ICAR Institute
like NDRI are also offering 3 years Diploma.Cou;‘se in the
subject, Further, Council's Otder dated 10.1.1996 was in
super session of its earlier order dated 24 ,8.,1995 keeping
in abeyance of the initial order for removal of category
bar dated 1.2.1995 and to clear the confusion regarding
computing the period of service rendered in the grade of
TeI=3 i.0. prior to possession of necessary educational
qualification and removal of category bar. Therefore, it
only underscores further the necessity ofltechnical/éduca-

tional qualification to be qualified for either category

jump or for computing eligibility for next KRigher grade.

Copies of the Certificates are annexed hereto .

and are marked as Annexures - R16, R17, R18

and R19 K¢ respectively.

contd.es
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7 That with regard to the statement made in
paragraphs 4.5 and 4.6 of the O0.A. the answering respon-
dents state that it is only a routine matter to call for
necessary documents from the technical staff to furnish
their educational/technical qualification to update their
service records and to place them before the committee
for determining their eligibility for removal of category

bar.,

8. That with regard to the statement made in

paragraph 4,7 of the O0.A. the answering respondents has

no comments to offer,

9. That with regard to the statement made in
paragraph 4.8 of the O0.A. the answering respondents state
that after issue of the order dated 23.10,1997 it was
found that certain lapses have occured in respect of both
constitution of committee fo; removal of the category bar
as well as in determining thg eligibility criteria in
terms of the Technical Service Rules of ICAR and since

the same was issued on the advise of a committee, authori-
ties immediately took action and processed the matter
further for their review to weed out the names of those
staff who do not possess the required educational and
technical qualification, but were erroneocusly included

in the proceedings of the committee for removal of category

bar on the basis of which order dated 23.10.1997 was

contd.,..
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issued., Accordingly, a Review Committee under the Chalrman-
ship of Dr, H.S. Gupta was constituted wide Office Order
No. RE(BR) 1/89 sige dated 31.7.1998 followed by orders of
even Nos. dated 13,.,8.1998, In the meantime council circu-
lated the copy of the Judgement of CAT, Jodhpur Bench vide
its F. NO, 15(9)-Est IV dated 28,6.1999 with the instruction
that similar cases may be dealt with according to the said
judgement, As already mgntioned, the above judgement was

in regard to Council's Order dated 10,1,1996 which was

issued in clarification of the Original Order for removal

of Category bar dated 1,2.1995, Finally, on the outcome

of the different sittings of the Review Committee Meetings
on the erroneous order dated 23.10,1997 as well as in the
light of the Hon'ble CAT's Judgement, Director vide his
Order dated 2,12,1999 withdrew its order dated 23,10,1997
pending recommendation from a duly constituted committee
as per provision under Technical Service Rules and further
orders. After thorough scrutiny of the matter of the
applicants, it was found that they do not possess the
required minimum essential qualification for removal of
category bar. Therefore, the content in the application
that they were enjoying the benefits of higher post/grade
from where they were reverted to the ewrlier category is

not tenable.,

A copy of the Note Sheet dated 27.4.2000 and

proceedings of Review Committee are annexed

hereto and are marked as Annexure - R20 and R21
respectively.,

contd.,..
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10, That the respondents deny the correctness of

the statement made in paragraph 4.9 of the BXX C.A. In

fact it was at the initiative of the authorities vide its

Circular No. RC(G)17/86 dated 23.12.1999 that representa-

= T
tions were invited from the technical staff to be received

upto 31st January, 2000 in order to make it convenient to

redeess their grievances/representations, if any at a time.

Accordingly, a Committee was also constituted vide Order

| \ No. RC(G) 17/86 dated 4.2.2000 to sort out the grievances

expressed in the representations and on the basis of reco-

mmendations of the committee, orders for removal of category
ar of all the eligible technical staff in the grade T-=I=-3

wefg issued vide duly constituted DPC vide order dated

i +" 2276 ,2000 and Note Sheet dated 12.6,2000 and as per procee-

//j . dings of DPC dated 14.6.2000 and order dated 14.6.2000.

i _ It was only a related development that the

Council Authorities witﬁ the approval of the Governing Body

issued the order dated 3.2.2000 wherein the entire matter

of removal of category bar and other service conditions

}\ of technical persons were modified. On the basis of this

'\ order, all the eligible technical persons in the grade

: T-I -3 including the applicants were placed in thed grade

T=3 vide office order daﬁed 27.9.2000, Since the grievances

h of the applicants for placement in the Category-II have

already been met, It is not true that their representations

are yet to be disposed. In fact neither the applicants

] contdeece
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preferred to represent against the grant of advance
increments to them nor even represented after their placement
in the grade T=-3 vide order dated 27.9.2000 which only
confirm further £ the legitimacy of the office orders as

well as settlement of their grievances, It is also to mention
here that all the incrémental/financial benefits accrued

to the applicants after the advance increment orders lssued
by the authority to the applicants consequent upon withdrawal
of the order dated 23.10,1997, have been drawn by them
immediately after issue of the order for placement in CAT

3 dated 27.9.2000 without any hint of protest, which only
further substantiate the fact of settlement of their grie-

vances.,

11, 'That with regard to the statement made in
paragraphs 4.10 and 4.12 of the 0.A. the answering respon-
dents beg to state that the remo®tal of category bar vide
this Office order dated 23.10,1997 was erroneous and not

in conformity with the instructions laid down in the
Technical Services Rules of ICAR and therefore, the same

had to be canhcelled, Aforesaid order was only in the light
of the judgement of the CAT, Jodhpur Bench not in pursuant
to it as alleged in the application, The original application
at Jodhpur Bench itself was against Council's letter dated
10,1,1996 issuing clarificationdin the matter of its earlier
order dated 1.2.1995 regarding removal of category bar and

as such they canmot be entirely different matter. So far

contda..e
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as the office order dated 2,12,1999 is concerned only the
theme of the Judgement of the Hon'ble CAT verdict was

referred, It is not irrelevant to produce a part of the

above order here s=-

"that a candidate can only claim a right of
comsideration for the next higher rank, he
cannot claim next higher rank as of rights
on the basis of his working for requisite
number of years on the lower rank. In a
Scientific Institute like the Respondents’
next higher ranks are given after due consi-
deration of performance of a candidate on an
immediate lower Cat@goOrY eeceesscsscssccccse
Therefore, applicants cannot be heard to say
that they had become eligible for conferment
of next higher rank looking to the number of
years they had worked on the lower rank as

per the earlier order."

The CAT verdict only emphasizes that in the interest of
guality as well as uniformity amd equality an order issued
earlier if found erroneous can be withdrawn, The matter
also has further hearing here as has been proved from

the applicant's claim in paragraph 4.8 of its application
"to have enjoyed the benefit of higher post/grade" albeit

conteee
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on the strength of an erroneous order prior to its cance=

llation vide order dated 2.12,1999,

12, That with regard to the statement made in para=-
graph 4.11 of the 0.A, the answering respondents state that
since the order dated 23.10.1997 was erroneous and not in
conformity with the instructions laid down in the Technical
ServicesiRules, the same had to be cancelled. It is to be
noted here that even if the z@ove order was not withdrawn,
the same would not have yielded any benefit to the applicants
as they are not to be conferred automatically thke next
promotion untill they possess the requisite qualification.
Promotion to technical staff under TSR of ICAR is granted
only on recommendation of an expert committee after due
consideration the qualification commensurate to pay and -
prescribed duties of a particmlar category as well as their
performance in that grade etc. As already mentioned agbove,
necessary action on the matter of disposal of representa-
tions calléd for vide circular dated 23.12.1999 were
completed and deserving technical personnel were identified
on the basis of the exercise have all been placed in the
Category-1I. The applicants who do not possess the required
qualification were placed in the Category-II on the basis
of relaxed criteria vide Council®'s order dated 3.2.2000.
The incremental benefits granted to the applicants conse-

quent upon withdrawal of the order dated 23,10,1997 as

contdeee



17.

well as their placement in the Category-lII vide Order dtd.
27.9.,2000 has already settled.the matter to the satisfac-
tion of all and no further representation from the appli=
cants after that was received to further substantiate the
fact . Whatever representation was received from the appli-
cants aftef 27.,9.,2000 wés only in the matter of grant of
advance increments i.e. requesting the authorities to |
grant 3 Nos. at a time instead of 2 or so and so. Even

one of the applicant at Sl, 10 viz, shri S, Nongneng
submitted such representation dated 16,3,2001 (copy enclo-
sed) during the pendency if this O;A. Since the orders of
Advance increments were consequent upon the withdrawal of
category bar order dated 23,10,1997, it amounts to uncon=
dithonal acceptance of the later in favour of the former
without leaving any grievances, Therefore, it is not true

that authorities have not acted on the matter.

A copy of the representation is annexed hereto

and is marked as Aannexure = R22,

13. That with regard to the statement made in
paragraph 4.,13 of the O.A. the\answering respondents beg

to state that pursuant to the relaxation in criteria
granted vide Council®s Order dated 3.2.2000, the applicants
as well as others who were left out for want of necessary

qualification, were all placed in the re-designated grade

contdess
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T-3 in Category-II with effect from the date of Notifica-

tion of the aforesaid order,

14, That with regardto the statement made in para-
4,14 of the O.A’. the answering respondents state that
without possessing the requisite educational and technical
qualification for placement in the next higher grade, the
applicants cannot qlaim to the benefit which was erroneously
granted, In a scientific organisation like ICAR, Category
bar as prescribed under Techhical Service Rules, is a kind
of educational/technical qualification bar commensurate
with prescribed smximg duties and pay of different grandes
belonging to a particular Category. Therefore, the same
cannot be diluted on the pretect of an erromeois order.
Further continuance of the erroneous order would have
consequent adverse effect on thousands of# daducational/
technical qualified as well as on other similarly placed
employees, Moreover, as staeed earlier in order to protect
the service benefits of applicants or others whose category
bar could not be removed for want of requisite qualificétion,
have already been assessed as per proyision under technical
Sexrvice Rules for the service rendered in the grade T-I-3
and prior to placement in the grade T-3 and necessary orders
were issued towards grant of advance increments. Therefore,
it is not true that 5 years of their service careers have

been destroyed. It is a fact thatthe applicants are yet to

cont@ e
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acquire the necessary educational/technical qualification
to avail the benefit of placement in the Category-II as
per the order dated 1.2.1995, but for the sympathetic
view of the authorities to notify the modified technical
service rules w.e.,f. 3.2,2000 to allow them to be placed

in the Category-II on the strength 6f service alone,

15, That with regard to the statemsnt made in
paragraph 4.15 of the 0.A. the answering respondents state
that the respondent No, 3 being the appointing authority for

the applicants, acts on behalf of the Council authorities
at New Delhi within the Rules and the Bye Lane framed by

the Governing Body. Therefore, he has the obligation to

fallow these instructions of the Council authorities in

letter and spirit. In fact the order dated 23,10,1997 was
against the instructions/rules issued by the Governing
Body which led to violation of rights and opportunities

of thousands of equally placed technical employees of ICAR
in different Institutes/National Research Centres/Deemed
Universities etc. leading to grievances and resentments
which were discussed in different National Forums including
Directors Conference etc. At a time when the Council is
modifying the Technical Service Rules to improve aiid
update qualification to achieve greater efficiency, any
dilution in the required Qualification for removal of
category bar either due to an erroneous order or otherwise

would have adverse effect in the entire set-up and the

contd...
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same will also go against the directives of the Governing
Body/Council authorities. As such, there was no other
alternative but to cancel the erroneous order,., Since the
order was issued by the Director it was imperative for
him to withdraw it which is perfectly within his jurisdic=

tion,

16. That with regard to the statement made in
paragraph 4.16 of the O0.A. the answering respondents beg

to state that the grievances of the applicants for placement
in the Category~II have already been met albeit with effect
from a different date ( 3.2.,2000 ) considering the fact
that they do not fulfill thé necessary criteria of educa-
tional/eéechnical qualification for such benefit prior to
the issue of the order for the xmiwmxyse relaxed criteria.
Further, the entire period of service rendered by them
prior to placement in the T=3 were duly proeected within
the limits of Technical Service Rules of ICAR. Therefore,
the contention of the applicants that their representations

are yet to be disposed is not correct,

17. That under the facts and circumstances stated
above, it is respectfully prayed before the Hon'ble Tribunal

that the instant application is dismissed with cost.

VERIFICATION ...,
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VERIFICATION

I, Dr, Narendra Deo Verma, Son of Munilal
Verma, aged apout 58 years, presently working as
Director, Indian Council ofv Agrigultural Research,
Research Compiex for NEH Region, being duly authoriséd‘
and coﬁpetent to sign this Verification do hereby -
solemnly affirm and state that the statements made in
paragraphs i, 2, 3, 5, 7, 8, 10, 11, 13, 14, 15 and 16 -
are true to my knowledge and those made in paragraphs
4, 6, 9 and 12 are matters of records information derived

therefrom which I believe to be true and the rest are

my humble .submissions before this Hon'ble Tribunal.

ry
; )

o th
- I sign thés Verification on this the E%’—"’ :
day of September, 2001 at Guwahati.

| ‘/\l(lﬂ()/hoéa /geo \éfmq

PRw® / oirector .
W F. 3. 9.-3. ot vig arpeiee iR,

ICAR Research Complex For N.E.H. Region.

Prw, e
Umiam, Meghalaya

SIGNATURE
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. > INDIAN COUNCIL OF AGRICULTURAL RESEARCH

tm"“‘f ’ KRISH] BHAVAN:NEW DELHI -RD -
sl 1
A P o Annvexoee” R2
‘ Q&y:l4(3)/94eEsttaIv ; Dated 10th January, 199640
TO " T

The Dlrectors/PrOJect Directors/Zonal Coordlnators of ICAR
Research Institutes/ Project Directorates/ NRCS/. Zonal
Coordlnatlng Units.

- ‘Sub;wRehovaI;of Category Bar between Category I -and Category II-
question of counting of service in grade T-I-3

Sir, N
c o The instructions relating to the removal of Category bar
*& «® between Category I and Category II of the Technical Services were

¥ N issued vide Council’s letter of even no. dated 1.2.95.

\ A number of technical personnel represented that their /
seniority and promotion would be adversely affected if these /
instructions| are implemented and that they will become junioxr-to
many of the personnel who are_promotedﬁas a result of counting of
service in TFI-3 grade. Therefore, instruc¢tions contained in the

ﬁjﬂ’_above said letter of even number dated 1.2.95 were kept in abeyance
[ vide council{s E. mail/Fax/Telex/Telegram dated 24.8.95. :

_ . The matter has Dbeen reconsidered and it has been decided by
the competent authority that on removal of Category bar “from = -
Category I to Category II, i.e on placement of technical personnel
in T-II-3 from T-I-3, for the purpose 'of five yearly assessment,

|their service rendred in_ T-I1I-3 grade will only be counted. In
other words, the "service rendered in T-I1-3 for the purpose of
¢ Jcomputation | of five years . of service for grant of -merit f
/'[%' promotion/advance increments from T-II-3 to/ T-4.,shall not . be /

counted. C ' LT §
- 1’ f s M/,d'fe/.‘ .
1 .\'/’ » : : ’ ' |
/ (:@;} (/{29 "L e e ,.? . S “,,, wl"““‘i"d’&"""' OU.J.S falthfully'\ R
S L S e pa
/ ;% ‘ ,,Hw"',;&/ _ A3 T s
Lo ~,i ' ~ @ BH.L///Q ‘mm‘ 4 (G.C. Sharma)
?7; f i nw 2307 ‘@ 0SD (S)
- (7{4 ;‘ "":”«_ -‘-:'gm;a"’"'”!
Copy té; : | N r
All DDGS/ ADG;/ Dir.(P)/ Dir(F)/ Dir(W)/ Dir (DARE) )

1
2 PPS to DG/ PS to Secy./'PS to FA.

3. All Dy.| Secys/USYs/DDPs/DDFd/S0s !
4. Secretary, ASRB~ . o \
5 Secretary, CJSC/Secys—Instltutes IJSC ’ S
6 -Guard filé/ spare copy - . . . . - A
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INDIAN COUNCIL oF AGRICULTUR.L RESHHRIH

'NQ,F.14(B

To

'
i
¥
H
H

KRIZNI BHAVAN, NEW DEIMI, —_—
'Q)[\Nl/cy
Dated‘thﬁ;ggﬁﬁfll,JQQS

e

/94~Estt v

The Directors/ProjeLt DireCtors/ Zonel COordinath"
of ICALR Research Inctltltes/Progect Mrectors/

SubJect.~I
d
I

Nattonal Research Centres/Zonal Coord. Units,

mendment in quaiificatlon for promofion £rom

at. I to.Cat.IT in. the functlonal group of Library/
nrormation/Documentation and Press Bditorial

Sir,
.. . I
employees

! .r'as on 1.1,1977,
~ gyt 222~ Ve and SN g i s

Staff in respect of Counc11's.employec5 in posi~ --

9] Grder to provide promotional avenues. to T-TI=3

ir position as on 3, 1.1977 against the 33 1/3% % quota,

the. mechni¢al Service Rules. provide for alternmto qualifica-

tlons in £
Circular N

he tollowing functional group vid be Council's

,7(10)/78~Fer. III, dated 27.3. 19/9 A

11 #ield/Pam Technician

NS

(U]

the tPChnlC

Funcblongl

ané (it) Press & &
for the purpose'of promotion Lfrom theq

. for the above mentioned functional groupq h
as per statsment at Annexure- I

J Laboratory<Techn1cian'

Workshop includlng unglneprlng

:  This LaCJlltV was SC far not avawl“blo in other
functional
and it has

gruun The matter has been Lare(ully consideread

aoa been decided to prov1dc qullur bhnmflt to
al employees in p081+1on as on 1.1.1977 in the
grOUpu of (i) Library/InLormLLion/Uocmnentatlon
Gitorial, Accordlngly, the. UuallFlcatlonq

ory-I1" Lo CaLccory~Il
Ave been gmangeq

h . ’ ) \‘ ™ ) CODtd. L) 2' LI
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ThJa amcndm ent is effective w,e, f.

will be apolicable to Council's
as-on 1 1 1977

1.1.1995, and
empioyces in position

/ ;
-~ ‘i - ‘ | Yburs“faithfglly,
SO DA -~
R S NV
. A
L ( K.K.BAJPAT )
| DEPUTY »DCRETnRY(B)

"COpy‘to :rj,gi"

1. Secretary, ABRB/All Deputy Secretaries/
v under uecretaries/D D,

(P)/D.D.(F)/sr.Fea0, ICAR,
-All DDG&/hll ADGs/bircctor(P)/(Flnance) ICLR.

‘;3.. .o.to D.G. / P.3.to Secretary/P.S.to F.2. (DARE)
4, All Section%, ICAR KB, Pusa '

v5.>uecreta:y, CJSC
6
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~DECIRABIE QUALIFICATION

LIBRARY/INFORMATION/DCCUNTRTLPION STATE
: 2XIETING QUALITICATION

Essential -qualification for Library/Information/ .
~ Documentetion Serviees Staff. : '

1. Bachelor's degree with Diploma/D;gree(B.IIb) in
Library/information Science (cr) eny eguivalent

cegree or certificate conferred by any organi-

sation & anproved by the Iinistry of Cducation

FOR OTHER STATF
1. Bachzlor's degree

1i.3 years éxperience

1. Experience of vorking in Uhivéréity/iﬁéfifufé/

AMENTID ?UALI?IC1TIUV
B S AL '

PO

21 qugii;}§§£i§ﬁ'f§r‘I@bragz/.

Ecsentiz
InfdrmatiOnﬂEﬁchentation services
steff. T s B '
EschzJor's cegree with Diploma/Degree

Librsry/Informaticn Science

(cr) any €Juivalent degree or _

certificate conferred by any organi-

sation & avnroved by the Ministry of

Educetion ' ‘ g
_ OR , .

¥ Matriculete with 19 Years experience

FOR CTHER -STAFR-

‘l.Zachelor's degree ¢ ) : s i

T 11)3 years expcrience”
- CR

. % Fatriculate with 10 years experience. |

SSIRGPIE CUSLIFICATION

1~
TN e o v e ot

i)iperience Of¢working5in“Uﬁiveésity/’

- Council-or-any other organisstion of repute in..
the relevent field. ‘ N o )

ii)Kpdwledge‘of one foreign language .

- Institute/ Ccuncil or any other
orgenisation ¢f repute in the '
. Pelevent fiela. . - -
>

‘iiOKhowledge_of one foreign lanquage
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e 'f'."‘4(3)/94-zzsiu.w .
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ANNExLPe RL,
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ik .

KRISTHH BHAVAN: NEVW DELHI

1\

Dated 8th August, 1996

:
l‘(), i
i ,
, Thc Dircctors/Project Direclors/Zoi: |I C onulnmlum of IC/\R Rescarch Institutes/Project
Dlructmiucq/NRC 5/ Zonal Coordinating Umts '
Sub: Remoml‘ of Category Bar between Cat.l and Cat.Jl-clavilication regarding
applicability of 101'1\cd allernative qlmllhcatlonﬁ , :
’ Pﬂ T N
Sir,

Attentio

11s invited to circular of even no. dated 1st Fcl) 1995 wherein the Category Bat

between Category-1 and Category-I1 was removed for those possessing qu(llm(.almn for entry to

Calegor) 11 A

question has been raised whether ICAR employees who were on the strength of

the Council as on 1.1.77 i.e. the initial date of formation of Technical Services and possessing

qualification in

purpose of Catg
- no. date 1.2.95.

terms of ICAR letter no. 7(10)/78-Per 111 dated 27.1.79 are also cligible {or the
gory jump from Catcpory-1 to Catcgory-11 in terms of Council circular of cven
‘The matter_has been considered by the competent authority and it has been

decided that Counc1| cmployccs in_service as on 1.1.77 and posscw g alternate qualifications

in terms of 1 C?\

IR Tetter no. 7(10)/78-Per. lIl dated 27.1.79 and 14(8)/91 11V TIV dated 6.4.94 will

mierms 9
,also be eligible

for Category jump [rom C.m‘Lmy -1 to Calcg,ow 0 weef. 1.1 95 . m terms of

Councnl s circu

Copy to:

All DDGs/A

lar of even no. dated .1.2795. = : :
- o (G.Cm ¥

- OSD(S)

PPg-10. DG/

DDEPYDD(I-
Secretary, A

Secretary,

O 0 LD W —

All Deputy ?ccrctancs

>S to Sec,ruary, IC/\R/I’S to I° /\

in.)/All Under Secretaries
SRB .

All Secuoné ICAR/KAB, ICAR
CJSC/Secretary of 1JSC of l( /\R Institutes
Personal Secnon of A.M. ‘
Guard hlc/qparc copies

- /"
/! /-
; "
ueﬁ 7/ /{ . /{\ v
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BLRTTYA KRISHI ANUSANDUAN PARISIIAD | ,X A
INDILN CQUNCIL OF LGRICULMURAL RISBLARCH '
© KRISHI BAVAN, NBI DELIT

Datcd tho Z?th Janumy, 1979

.

g e

Technm]al Serv:.ce ules - amendmengs to fppendix IV, 3
$He3e ' o
. e . . ‘ !“

A reference is invited to the Council's Czrvulnr Leltov . N
I\no,7(3>/'7'7~1°er. LI, dated the 18th Februaxy, 1978 forwarding , . !
- anendments’ o - the Teclmmol Service Rules of the Indian Ccuncil off - iy
g rlculmral ,Reseamh “The Fresident, Indian Council cf Lzricullural j'i :
.‘.z‘?«.ses.rcn “h "'approved ofthe fo]_'l.owmg further aﬂcnd‘nﬂnm 10 these \, B
Seryice ﬁul?v’-’*"whﬂch Tiay be: suitabaly:, -incorporated in up')ondu. iy o
,‘("llnlmm*{edupa'blona._/ﬁmdo ‘qualifications for aiffercot Groupd of ;i
R f.’Cnﬂ ‘bh;t‘eei c'ategotrms) ATE thc Handbodlz on qT"’bh[n.\Cgi?flCCdn" A ~ {

LIBFM{Y/DT"OWATTCX\T/D(‘(‘UI TUTLTIQN. STATT
, CATH3ORY__IT

.

) o s . e . " ’ o . I . ~
I‘: S8INg U all_f icgbiona . Ly ’kﬂ,_,t Ll.lf.l_QJz_‘_C_‘_v

o

I ’N‘n-*‘"/ ‘ : !
.i ‘“(‘ '; . ;

on_:, '(‘OJ-v

entlf.l rmallfmatvons for “stom,ﬂ f'l"%.UJ”‘
Lﬁbmrv S’mff p Infoimal o/ ’uw.lﬂﬂ/-'

;lx N .‘ : ' ' b{uLj f‘l

N .
v N L]

(i)  Bachelor's |Dégree with:’ _ (i) Pao’zelor 3 Dogree with Diplena,/
Diploma/Degroo(B.Lib,) Degree (Bolib.) in Libraxy/

in'LibraI‘y Science. - Info ymation e ience. (OR ahye
Co squive. TLent do o rec or. caxlilizate

'Couf‘nwod by ary Ongan um{.:ea and

’ | | _approve ¢d, by U o Hll..LSll'f of" u,ugw,(
(ii) 3 years' experience for o » L = .
Dlploma holdc £S5, g : . ‘
: FOY‘ Ouner St &fff h .I. . T or otopy » 5'.1':.0'*“;(: . ,t
" ' ( ) Ba’cl‘le'lor',, Degf@@ s 3‘1:“:“.‘ : ' (1) Baclwlor'd “tc“cc
(11) 3 }:GGI‘S‘ "llyperlcnce : .‘- ‘:,:" , h (11) 3 y’CE‘lS' w'7cm<.nc\, '
DFS”:,T!’\]\],Q"'QUJJ 5£ e ook, "ll... . p-_(\ilz_’ﬂ_p__b_u.pj‘_]‘_‘_f‘:‘_‘{l(:ljl

te ./

(J_) Experience of wviexicing in Unum g"'“b-/
xﬂLllutc/bouqu] or auy gihoer
Opranisation ol repv Ln q l.no re-

R 101/"[]« .f.LC.L-Lo . :

e

(i) Experience of woﬂfmﬁ in’ o
Univers 1‘Liy/In'3 titute/Covneil -
or any o!’ch + Organisation -
“ of r:rpute' in, thc relevant £ eld

(ii) 'Kuo'wladgo of oue. forcign Lonuase.
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CATIGORY ~ TIT

fLacnbial Qialificstions for - Hasonbial_(ialifizatiens for Tibrp/. - -
Library Staff, . ) doformz ticn/Docmontalion Sopvi

2REVICCS Sinll

(1) Ba,chelor’S! Degree with Diplome/ (i) Bachelor's Degrae. of a- vecopniscd
Degree (B/Lib,) in Libraryy .+ University with Master's Deprce
Science, | - : ‘ (MLib,) in Library/Informsbien _
AP Co Science (OR.any equivalent: Degree
" o “or Certificate conferred Ly. any

‘ ‘ - Organisation which are approved by

i T . the Ministry of Education, Govern-
S i »ent of India, like IN3DOC eng DRIC),

l ‘ K

A o o

S L o " Master's Degree of a recognised |
S v University with Dinloma op Degrree
T S T (BoLib, ) in Library/Inforri i _
ST SVRRENIS B L T Scicnco (OR any equivelent Coitifinate
o . - if conferizd by any Omrenisation
- which are arproved by the Minis try
of Elucetioa, Governmon® of India,

- (ii) 5 years' experienco for Diploma (ii) & vea-1s! experience for Divloma
. P . .“ . - C e ‘h(‘ldC‘I‘So .

bolders, -

FOTfQ@hGrTStaff. _,-'?,f*ET,q;gg . .For other Stafr.
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2 d
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) . 3 . .-~
B A

i) 'Eecl').e‘lo.r's ‘Dégreé"'"“ to 4 (1) -

’

(
(11) 5 years' exporienco ‘ ‘ - S
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5 De31m_blo Malificntions - Desirable Gualificat ons

RSuish-C FAEH
.

N
L
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é“r
i

¢ (1) Master's Degres in Libra (1) 3 years! oxperienco for Derwee
2 : , & , Iy Y "
L Scienca or in tho rolevant . holders, :

ficldo ‘ ) 9 : .

(ii) Experisnco of working in (i) Knowlodge of ore Foxyeign Lemguage.
‘ Univexsity/Ins tituto/Council - : b
or any other| Org
s repute, : o, : _ ' ,
. Co (ddd) Dpevience of aorlting in Univery ily/
‘., / L L . L. P _ . . 0
» : Ingtitute/Council or awy otew
‘ Organisation of nepute.

nicstion of

1

S (iv)- Science Degree.
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. Eo_mﬂl_f}gdmﬁg; ' ”‘, Eﬁ?.on'tl'ﬂ ua) jax,ntnogs for ldnmm:ﬂ ) z
. Di)tOfla,l Staff. \ “Staff. - 1 ", ; ’

(1)

)

1) Bzchelor"‘ Dcmrec Mastor's Def*mc oL‘ a recognided

. University in the Subjcct relcvant
! ‘ to the job requirement. . S
(i1) 3 yearst’ experlonce in the 4 -
line, S \ )

Decs ira.‘ﬂ.c Gralif icaétior) 3

’i}/ Degirable Qialifications J

Pachelor's chrec/ Or Dlploma in

l .._Journalxsn.,.-.:.' T AL
.Essrm‘l'ﬂ Qm] aflca“bnors for ,
Tmﬁ!gtor).-': \ VPN

~ Journalisin.

I‘

\ Bachclor's Degree/Or Dipiomn in e

Lgsontinl (')1:1:1_*:3{‘3_‘, iont _for .
’.lgrﬁ,nglu‘,or.

) (l) B helor's chree ) , (1) Mastor's Degrce of a recognised C
: ‘ . :
Cogte ! ' University in the subgt.ob relevant .
‘ S . to the job requircwment, - __ L
! ! . . . \
(ii) 3 yoars!. experience in'tho- (i1) Proficioncy in tho Languorc ;
line, ; . . concernod. !
"Desirable. Galific ntlons. Desirnhfl.o‘ Qm’~ Jdlicnationz, !
Bachelorts Degrec/OR Dlplorna in Bachelor's chrce/OR Diplowa in !
Journslisan ? -Journallom. , , : ‘ {
t‘v ! Vel 't ' . 1
! - : : i / s
. CATIONC , IIT . 2N .
- . . s " ‘ . s
Tsoential Q: Alificationcfor Issential ialifications fow ' i
Editorial Staff, ! : - Ediborial Stalf. i
(1) Bachelor's Degree (i) Master's Degrec of a recorniced |
. ; - University in <he subject rclevant . (R
T : , " o the job requiremcent, " ‘
|

3 years' expoience in the line, B
Mlm.nun cxporicnce will/7 years ’

(1)

(ii) 5 years' experience in the
line, MMinimum experience will

be. 7 yeers, 10 years and 12
‘ycars for lateral. .entry to posts
cerrying scales. of pay of Rs,
1100-1600, Rs,.1300-1700 and

Ps 1‘OO~4OOO reSpCC‘tlvely.

10 vears and 12 years for laberal S

entry te pe3te cavrying scalcs of
pay of Rs,1100-1600, Rs,1300-17C0
nnd Rs, 150”-;,000 respeebively.

Lbc'

n»ub/(»/"
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(1) . ™

the uub;joct Bachclor!'s chroc/OR DLp"l oma in
- Journalism.

aster's Degreo in
_ .

(i1) Bachelor's Degree or Diploma ..
: :m Joumaln.sm. ' '

B

B35 i 1 thjnf')m*t] Onu for L".c:c_u ind. o al_:l__, __g_tq, e T :
. :I‘I¢J S] }?tors ‘r., - l ~-I‘(lT!~>1'l,l{__C_)l‘_*__ . . - v
(1) Bwhelo ris Dogree o " (i) Mester's Degree of a reeognisced :

University in tho subject velevaub
to the job requirencut.,

(11) 3 years cbqae' i’cnéo in the linc.
Minjimm cxperienco will be 7 ycars
10 years and 12 years for Loberal
entry to posts camy ing scnlcs of
Rs, ’4LO--1600 1,,1"00«1’700 and
'Rs . 1500~ ?OOO respoec Hively .

(11) 5 verrs! oxporience in the

< linc. Mmlmum exporienco will
7 years, 10 years .and 12 years
for latcra.l entry to posts
carrying scales of pay of
Rs,1100-1600, Rs, 1300—1"’&) and

Rs,1 CO-ZOOO respcctively., = P
2 PP e " (iii)Proficicney in the Languaso coneo rnod .

| v
- . |
! |

Desira b] e Ql&llx, ic at mns Desirable M -?.1 ifie b, 0.119. _ :

(i) Mostor's 'Degre'o in the Subjcct. Bachelor's Denroc/OR Diploma in

R AR . Journalism. ‘
(ii) Bachclor's Degrece-or -Diploma - |
in Journalisam - o
';. _ ‘ ' "'» ) “"' . . i‘\ ‘. . ] . -'.. . . .
" // { ' oL v )
L .
o (IL;-o'l a/Farm Techpicl “:ﬂ} of ' Conlk! 1r1},,(_)3~'\'t;r>-wr
e Teehniziong and Vio Tk nop mchmﬂ ;gu‘_,_;wng_"_‘\my~1q§«,.\ i (0
& ”’”]”dm" ' Poal Orev! np on the 1« L_..,;mu.,,x,/,_. 1047,
Fic)d/Fam ._.1._ icians E sential Q]:ﬂ,ﬁm”tlr‘r\s

For Caterory. L

.
e et e s T

(1)

with ot Leeast ong vear

Matriculate
i aclevent D,

Uat-riculnbe with at loast
Cortiliceate

one ycar Certilicato in

(1)

relevent f£icld. /
oR on

Matriculate with 5 years czpericnce
£l

of. working in tho reapeetive f

\R

letrmulvto with 5 years
experience of working in the

respoctive field, . ‘
P v 9[_{

quo,/" !
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"Mntrmu'lalo with Nabional Trade

- ' , Lo
: . . . Cortificate/Nabiongl fpprenticeship : |
‘ L C(,rtlfmcabo or eqiivalens with |
v, 3 years! cxperience in the rcopcetiye
el - Pield.
. . . . . . ) N R ' ; . :.‘.‘ '%

i *‘Natuonal Tradc Gertif 1Mtc/1\‘nbjon L
B hpprenticeship Certif mato it Von-
Matric) or cquivaleut with 5 yeors!

experienco of mrkmff in U1c rcopeclive

ficld, )
\ v . ¢
’ s P "(ii)For the post of 'Cook! a candinte :
! . ) "‘"‘ i
o L ghould bo !Literate' and should have
S AT me‘Lc:LonCJ in cocking.,
rahlo lenf‘lﬂalmL_
L (1) Dlplomo. m ‘l‘he I‘Clevantbi‘lold. (1) Dlploma in the 1‘<7lcvnnu M.eld.
. san ‘ A
" Lor Qﬂy o,a.stmg cmployees holdmg pogitions in the Council on ihe
18t January, ‘]9’77 . . S
Tor Cetrpory II '
‘Essential Qw,lif‘ic:».tiong : o
l
#(1) Three ycars' D iploma/ #(1) Thrce yeor DlplOJIP ‘Mazhelor! s
X
Pechelor's DCgrcc in. relevant D(.groe in zclcvmt fidld,
ficlad, ‘ N , ‘ -
| « or
Lo ol ”"I‘Jablonal Trndc Cerbificato of T ’L‘.
LI U National Sppro mlcc'*h in Certifisnt
" or qu:.vglcnt qucﬂ.x ficatingg wi U__), :
‘ . goven.ycars' exporicnco in ﬂ\u ‘
4 A 5 B - relevant fl()ld - | |
- : e e - ',‘«‘5,‘ . - ’ ' . f‘
: : K . OR . ;
,_.“ \_ - : | N ' . “. ) : ‘ ;’
. b gt riculate mih ten yeais! - cxperionce
. ‘ "o dn th@ mlovanb f:m] Qe ‘
o | o o
UCI . 1 o e » ) - A
_ . - : . : ! ¢ , . [ . s ' '
o S L S #3t0ne yoar’s treining course iu Fores: b o
S ‘yith ten yeéars' expevience in the | - : ;
: o ‘ . ... rolévant field. .
t , . .o . o , .. . . ; Cl{ \
_‘: o . **In temmediato in Sc lenco/Tn Lomcu jato ‘
' L in AbllCLllhll‘Oa ' ' ) '
. "> . ':,’ . - ( L ..,."- e e, L. Lo ' . ) ,
- : ’ :,, ' : . o ' ':'.“ " I/ ! T “e 1106,/"
.-.' \ \r: : N Vot :
: SRR ; . |
e 45 b mom ‘ ot ' !
"'sx -u--'-——"-*--y-» ; R v e nsstims P ....L ..o..: 7 it iiaiiaaat EELLITTRRN
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v . ar [ 2 i ) ‘ - . ’ . ' ' .
y # (1) 3 yoars' exporicnca in e {ii) 3 years owpericnee dn e relovin,
: - rolovant field for.Diploma ficld for Diploma holdera,

holders, o , .

*In fiolds vhere the duration of Diploma Courses avpilable in the Country
15 only two years, the minimum qualification will bo Two Years' Diploma :
in3toad of thrce years Diploma. 3

¥For only existing employees holding positions in the Council on e
18%, January, 11977, s e .

Laboratorv Tedhnicians .
PR T :

For Catepory IT, »
Lssoptial Qualificationg R

*(1) Thrce Y"’Oi«m’ Diplém)::/ h (1) Three Years! ’D'J'.]_'):?.OJ;‘.“\/J‘.:1(1).!({,l_()1" o
" Zachelorts Degrec/ aquivalent Degrec/cquivalont auel ifdc~bion
qualification in the ‘relevant ..  in the relevant ficld,
fiold, . - . o . '

i L . s )
: ‘ OR

? B Hatriculate with ten years!

| experienco in the rclcvans ficld.

OR

, o v ¥ Intemediate in Scicnce/Intemedinte
woob s nes o T T Mgriculture,

(ii) 3 years' oxperience in the - (ii) 3 years' experience in 4he relevand
relevant field for Diploma field for Diploma hclders, :
holders, ,

i

, 1 i Desirable Qialifications

RO Sorc cxperience. for Bagholor's |- Some experience for Bachclor's
- : Degroe holders, e Degree helcers, '

| . / -‘ .' ) ¥ . -
! , . ,

*In ficldshhore the duration of Diploma Courses aratlable in dhe Courdry
15 only two years, the minimm qualification will be' two ycars! Diplomn
instead of thresé ycars ‘Diploma,.

S h SR TR : /
or unly existing employoeos holding positions in tho Council on the

. 18% Junuary, 11977, A T '

3P

5. Yorkshop ineluding Bnripeering Vo rkshop Staff.,

. FYor Categorv Il « o
: . Esseptial Qualifications

<

e f K o LRI ) .
(1) At least one years Trade (L)', At lcast .ono year's Trade
Certifica‘(cle.‘ - Cortificata,

. : . : oonol/-
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A 3 ! ar
7 ‘ s
) : , A A
) PNy i
/ v ; . {
»” '. [ed f/ ) ! e ENNY
../)‘ “/ : - D
' } 5 (11) For 'Doat Crews' a candidatle

.,should Tave 'Good Goneral
cducation awd ppproprinte

Z The - " proficiency Certificatel /given |
"~ Competency ‘.by the Marine Mercantile '
_ Certificate Department will be preferrcd. :
| Desirable Qualifications
(i) Higher Certn_fmate/Dlploma in (1) Higher CanJflcate/Dqlovm in
the Trads, | . the Trade.
(1i) Two year's experience in the *(ii) Two year's experience in the
‘relevant field. - ' . relovant field.
- , . Jesential Qualificatisns: S |
Yoy Caterory IL | S ' ‘ : : /
#( l) Three yc&rs' D“ploma/ : #(1) Three years Diploma/Bechelor!s
* Bachelor's Degree. in - Degree in relevant ficld.
, relavent f'.LGld - - . :
| , P Ot
. ke tionsl Trado Cortificate off
} , Lot o LeTeIa/National Lpprenticeship.
. ! , © ... . Cortifiocato or! equivalent cquali.-
L o e ficabions with sovon yeann!
‘ A RO L Hexperionce in relevant field.
-"._o:" , - ! . Lo "‘ - . / ' . W o i ) )
S e e T ‘ N SR i OR .
g ) 5 . s . \‘,,:.. ) | o . ,’,. v ‘
S g triculate with ten ycars'

- _experience in the rclevent Ciold.
| ' ' S« o S
(i1) At lecast B.yearsf o)’perlc wo (i) At least 3 yeers' oxpericure fov
fo Dlploma holders, .. . -iploma holders.

' ;OR ] ‘.'..A' oot ' Y OR

{

Higher Certlflcato/Dlploma in Higher Certificate/Diplona in the

the Trade with-five years! 'lmdo with five ye ara' cxperience
oxpononoog in the ’"elcvanb in the relevant ficld,
ficld. P -

#* In fields whicxc' {tho durab:.on of Diplemn Courscs rwulnlﬂ ¢ tn e Ceantny
is ‘only two chars the minimum qual.l.flCaL]OI’] will e lwo oo D piemn

~instead of 'thrce years Diplona.

(

#tFor only enst:mg erployecs holdmg Dosn.tlons in the chan on the
st Jarmary, 11977.
e ose ao\;mowlcd:;;cs racoipl of dha lothor.

f . | Yours fanthﬁ\l]v ‘

A "L .

i ' . i qz? MAJL\OM’Q/(’O(A/(/\(M/Q/\:—“

o . S . / )
ok ‘ e (P.V. Hariharasankarea )
) L Director’ (Personnel) y
. . ' {'.\ -
2 4ewras
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1. P S to Dlroc‘cor Goneral AR,
2. A1 -Doputy: Directors; Goncro.l ICAR S ,
34 *P,S. tn. Sec retary;, AR 31»: S | : i
4o Secretary, ASRB, Nirmal Towel ) 26,' Barakhambu Road, New Dlhi.
5, Pd. to Dlrector (P), ICAR, Ny L
6, A1 Additional Secretaries ICAR . ‘
7. Peputy Direc tor (Persomnel.), AR, 1 .. :
8, 431 Upder Sccrotaries, 161- A SO
s 9. 5:(G)/st.(B)/su(D), ICLR.
SO 10, ‘Personnel I/II/l\f SOC'bth, D4R«
A 11, Estt. T/II/III Section, ICAR.
o 12, L1l I’_ft,ornal s Lablishmen®t Scetions, 1CAR
Fa 13, The o(crcuquy (Staft Slclo), C.J.5.0., dll Now - DC i,
: (\lllzh 10 spa:tr,éoplos) . S
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|

NooRC(BR)1

, ’ _ . . : - : . [ - '
o /Qm¢rgé;atﬂ>€:a.£2_és (\\’///)
. , TereT -
INDIAN GOUNCIL OF AGRICULTURAL RESEARCH

- s et B Rt e . et
RE

I.CoAoRoRESEARCH COHPLEX FOR. NEH REGION - SF-
UMROI ROAD, BARAPANI, MEGHALAYA-793 103 »
. 9~ p . - :g&#& %rtyuj

/89 .- Dated Barapani, the ¥, 1997,

. . pmat . wer w—

The Director, ICAR Research Complex,'Barapant is
constitute a comnittee with the Jollowing Scientists/

Officers in connection with the Removal of,Category Bar from

Cato I toiCats, Il of the Technical Staff of this Institute,
The meeting will be held on 0f6.97 in the Committee Room at
12,00 4,4, ~ : AR
llo Dre UsCo Sharma,  Chairman
Jt.Director(iq)
2 DriB.PaSoYadav, . = Hember |
- Sr.Sclentist(4N)
3¢ Dro.CeRajkhowa, . "Hémber
Sr.Selentist - .
(VetyeParasitology)
4o Erasangtt.Kﬁmdp;‘”' Member
) SrGScientist(PR) :

._\;zx

ataend the

S

o i
e St oM oKharmawphlang, Member Secys
(4a0a) | —

The members are requested to maké'it convémient to
aforesald meeting accordingly. : o

: N ;!;[Jp o
\ ‘. Gg'?' ,
( 1, Erarsadoniabd ]

Admintistrative Officers

_ - ~ T T T ey MEGOT* "¢ d) £0 31°2°35000
10089 4y AL SANSErPad, Bepbers

Jlbs

‘ °ge. 1,1.0060p Lé]jom‘yu-ppc held ecwye
nTLicpor® 1ovy MCRGILCY Cowbyex Lol [nt Hodrou® perabeny

[ ﬂﬁ“‘“'—m _
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QRDER _ ¢ =
Reforence to this office crders of even fo.

dated 37a88. July, 1998, the msoting Sfor revieving the oasos
of removal of mﬁa rg bay gram categorl-f to catogory-Il,
| samo meoting could not bo held on the sams date due (-
admnwtmtim reason & Shersafior, ﬂm acmzttaa hos baen
re~tonatiduted %o review the muw.w-u. u »La e
b

, In thio connoction, the mesting wu he1d \on L]
18.8.93 in the KHxtenoion Room ag 1¢. £30 a.pi

This tasues with the apprgw.l of the dtrector,

1

1% | Drs Babdu Lal, 8re . Chatrman.
seti{botls) T

25 | DPs 4.Z, &xin,gk derber . )
Sroseilrr) e

34| Dro.E.Ky satapathy domber, ..
CSPoeise ﬂaadms‘) -

4. *dmt..w..dognarm:apnzam,  Heider 5oey3
Admeafftgéro - w .

S5s| ERri GM ’ Benber
4 ps¢tsAdmn oo,fft Ezer( A}

Tho menbers are mqwawd to mka -&e conventent to

attend the ajeresaid mecting. @M -
| 0

f {G. SIHBA )
AIEFTJADE, OFFICER (A)

- Copy to members -bj'mmea
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7 i Moten and ordein prosapos = Co
o . el oy \ ' :
i— . RS 5 .~ The necessity of constituting a  sccond Commitlee to review the
: o l © rccommendation of the Commillee held on 1.9.97 for removal of category bar of technical
!‘.; . .. . . staff Gr. T-1-3 of Caicgory -I- to place into T-II-3 grade and the inability -of the review

~ ‘commilte¢ to arrive at a decision even after nearly 13 months of it’s constitutiori and having
l i already met in a number of occasions - confirms about the anomalies in the office orders(1) - -
! No, RC(BR)1/89 dt,_23:10.97- (2) No, RCBRI/EY dt. 29.12:97 . regarding removal of
4 |- - category bar and the same is also not in conformity with Rules 6.2 and 8.3 respectively. of
EIELE ¥ IR Handbook of Technical Services with notes below it , as amended from time to time. .
] ) Even_both the Committecs i.e. Commmce for Removal of Catcgory bar as well -
|

i T M%WMMMW&@J crvices .
( o I—hnd book concerncd.
i

. Therefore , in order to implement the Councxl s decision in 1ctter and spirit as per L

gu1dchncs provided in the chhmcal Scrvnce Rulcs Dxrcctor may like to take dccxsnons as

proposcd below -

.. Cancel the erroneous orders of the Insntutc for remqval of catcgory bar 1ssucd ]
;f . vide orders (i) No. RC(BR)1/89 dt. 23.1-0.97 and (ii) No. RC(BR)1/89 dt, .

“i.: 29.12.97 and withdraw their placement in the Gr. T-II-3 with immediate effect
pcndmg recommendation of a duly constituted DPC cum Selechon Commmcc

n(lcrgu]g j2401 lccm cal §9mcc Rulcs, T

B. . ‘ConsululcaDcpmtmcnlal Pxomouon cum Sc]ccuon Comxmllcc wnlh lhc o
‘ ;'followmg mandates:- | - RCPUCREE

o e e e e e e

v e To rccommcnd lhe’ellglblc technical persons in the grade T-I-3 of Category-
© 771 having necessary’ qualification prescribed under Rule 7 5 of Technical
Service Rules for promotion 1o the Gr. T-I3.. B
.. ¢ To sclect the eligible technical persons in \(hc grade T-I-3- of Category-1-
L+ :. .- -possessing alternative qualification provided in the Technical Service Rules - M
- for promotion against 33:1/3% quota - on the basis of notional semonty list | .
. to the next grade i.¢.T-II-3 in the Catcgory-I1. . .
~» + & Towscleel the merit list of technical persons in.the gmdc “T-1-3 of Catcgory-I
~. . having fulfilled the criteria provided in the Technical -Service Rules for ,
promotion against 33.1/3% quota to the grade T-II-3 of Category-I1. '
: . <o  To recommend advance mcrcmcnts to lhc cligible tcchnical persons in ‘the
i S A Grade T-1-3. C
b U "The DPC Cum Sclectioti’ Comnultcc may be consmukcd wnh tllc followmg
mcmbcrs and the dalc of mcctmg proposcd -

[
&

e ey
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i

No.RC(G)lf/BG ‘ ' Dated the 4th February, 2000

OFI'ICE ORDER _
A comidttee with ththe following ot fficers is hereby

constitutéd to review the rewvresentations receaved from
1 ? .- -

various téchnical staff of the Instt.H3's and the regional | kR
-~ ¢entres on the light of the Yechnical Service Rules and
suggest récommendations for further implementacion.
[ o
Dr,s.v.hNgachan, Chairman

J01qt Director,ICAR(DL),
Manipur

Dr.%.R.Dhiman, - Member
Joint Director,ICAR\zL),
Tfipura '

Dr. Kalla h Kumar, o ‘ Member
Sr. SClcntl"t(Soil Science)

JhLi .G .Sinha, - : Femiberr
A3 sLt Admn. Offlcer(hdmn)

Thelcomnittve should =zubmit its report t- the undersigned
at.fhe earlicst, :

i
|
|

| e
|
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PR - INDIAN COUNCIL OF AGRICULTURAL RESEARCH opre-R1
A - KRISHI BHAVAN NEW DELH) AN

No.18-1/97.Estt |v . Datedthe 3" February, 2000

To

Al the Directdrﬂs-/Proj'ect Directors * of ICAR  Research
'Instituvtes/NRCsIProjects Directorates, :

Subject: .1 Modifications in the existing Techn

ical Service Rules of'the
- ICAR - Notification regarding.. : .

2. The matter was considered_ by the Governin

18" Noyemb?r, 1999 and based Upon the decisio

competent au‘]tho'rity has approved the following ch
j service rules ST -

g Body in its meetin'g' held on -
n of the Governing Body, the
anges in the existing technical

(i) C:)n account of two 6verlapping grades of T-1-3 and T-lI-3, the
' /14»"(5\’ assessment promotion has become redundant and therefore, grade

Structure in Cat.l and || has been modified as hereunder :-
g Existing Revised -
5% \[= CATEGORV—T o o
i fwel )| -1 RS. 3200l85-4900 Y| T-1 RS, 3200-85-4900
\,(HH‘ / T-2  RS. 4000!100-6000 T-2  RS. 4000-100-6000
“ /1 T13 Rs 45004125-7000 ~ .
| ~ CATEGORY i e =
T-1-3 RS, 45001125-7000 4 13RS, 4500-125.7000 )
| T4 RS. 55004175.9000 T-4 "RS75500-17525000

T-5 RS.6500-200-10500 . |T5 Rs. 6500-200-10500

‘agTe™

27 such personnel: passessing the qualifications as prescribed herein ~*
C-J“' ) _ further under this order for Category—1i for direct recruitment, would

} o o - : e
(5 B % ~ be eligible for assessment promotion to T-3 grade after five years of .-
N A Gl ey

~




—

.

2
A9
service, while those not possessing such qualifications shal
- become eligible for assessment promotion to T-3 grade only after
10 years ‘of service in the T-2 grade. The assessment promotions
from T-3 onwards to T-4 and T-4 to T-5 shall continue to be
regulated at five years interval as at present.

has been revised as under :

possessing the - essential qualifications: prescribed as
hereinfurther under’ this order for Category i for direct
recruitment, shall be eligible for assessment promotion to T-
6 (RS. 8000-13,500) grade -after completing five years of
service in T-5 grade, while :

R

hereinfurther under this order for Cat.ill shall be eligible for

years of service in T-5 grade provided such - technical
- personnel are possessing the qualifications prescribed under
this order for direct recruitment to Category I (T-3).
However, such Technical Personnel in T-5 grade who do not

-1e-- - —..possess. the qualifications. prescribed +under: this order for

direct rectuitment to Category If (T-3) shall not be eligible for
further assessment promotion to Category 1l of the
Technical Services.

i)  Since a revised single pay scale of RS.10000-15200 by way of
replacement of their erstwhile pre-revised pay scales as per the Vih
.Central Pay Commission, has been attached to the existing
technical grades of T-7 and T-8, thesa two grades have been
redesignated as uniform and single grade as T(7-8) in the given
pay scale of RS.10000-15200 and the movement of technical
personnel existing in -these grades has been approved to be
regulated under the assessment system to the next higher grade of

following manner: - ;
(@  Those technical personnel who are WOrking in T-7

assessed for- T-8 grade would be eligible for
assessment to T-9 (RS.12000-16500) grade after
completion of 7 years of service in T-7 grade.

. . , " . PP $ ¢
R N Y L. "1 o h

(b)  Those technical personne’ljwho have already been
placed in T-8 grad; (RS.10000-15200) will be

‘ n. " \\ﬂn v

()" The T-5 Technical Personnel who do nof possess the
- essential qualifications as for direct recruitment prescribed

assessment promotion to T-6 grade after completing 10

T-9 of Technical Service (Pay scale of RS.12000-16500) ini the’

. 7
) The provisions relating to Category barrier for assessment .
promotions from T-5.grade of Category i to.T-6 grade of Cat.lll -

(a)  The technical personnel in T-5 grade (RS.6500-10500) and .

grade (RS.10000-15200) and have not been

o¥

Lave .-‘f»'.



3. The
immediate

‘assessed for T-9 (RS. 12,000~ 16500) after completron
of § years of service in this grade of T-8.

(iv)  The minimum essential qualrfrcatrons for direct recruitment of
technical personnel in Category |, il and Il at the entry
grades thereto would be as per the .following model
qualifications irrespective of the functional group : .

(a) Category-l, Matriculate with atleast one year
Certificate from recognlzed mstriutlon in the relevant
field; - :

-

(b) 'Category- -I,- Bachelor's degree in the relevant field or
equivalent qualifications from a recognized university,

equivalent qualifications from a recognized university.

Based wupon the above minimum essential model
qualifications prescribed for different categories, the specific
_—qualifications covering the relevant fields, location-specific
requirements of posts as well as desirable specialization
wherever required in case of posts of different functional
. groups should be finalized in case of direct recruitment in
consultatron with the concerned subject matter Divisions.

(vi The exrstlng assessment system. based upon- the CCR
gradings and records. of performance of personnel as

prescribed benchmark for assessment promotions of ‘Good’
for Cat.land Il and ‘Very Good' for Cat.ll| respectively would
continue as such, but for the sake of .uniformity, it has been
decided that the assessment committees should determine
the benchmark for the relevant period only in accordance o
the instructions of the Department of Personnel and Training

issued from time to tlme

effect from the date of issuarice of this Notification. Any

existing technical employees who may like to be governed only as per the
existing technical service rules may do so by specifically exercising an individual
option in wr‘mng to the Director of the Institute within a period of 30 days from the
.. date. of issue of.this Notification. ‘Option once. exercised shall be

wrevocab’le and flnal With the introduction of these modrfcatrons in the

existing technrcal service rules,the 33 1/3%.promotion quota will be nperatrve only-
-'in Cat.* af:

the level of T-1. As under the existing procedure in force,thé vacancy

- in the evert of retrrement/death/resrgnatron of the. technrcal personnel carrying

.Q\

. QL .Sz/* LA \% /7’

reflected in the assessment reports/proforma as well as the:

for determination of benchmark as under selection method, _

modifications, as set out under para 2"fc_reg'oing, would take

(c) - Category-lil, Master's degreein the relevant field or -

ayTr



whatever personal grade through assessment promotion in the technical service . -
shall occur only in the initial grade of his appointment under the service. This will
continue to be regulated accordingly. However, in the meanwhile no post/grade
of post. under the Category Il of technical service should be filled up by Direct
recruitment until further instructions from the Council.

4, Kindlyi acknowledge receipt of this Notification and immedrate necessary
action as per rules be expedited for its implementation.

5. Whrle circulating the Notification at their respective institutes, the Drrectors
may also endorse a copy to 1JSC staff representatives.

6. Hindi version of this Notification follows.
Yours faithfully,
o Aee.
(N.S. Randhawa) -
Deputy Secretary(Admn.)
Copy to: o
1. All the DDGs ICAR at KB and KAB/National Director, NATP.
2. The Additional Secretary, Depariment of Expendlture Mrmstry of
Finance & Member(Finance), ICAR, North Block, New Delhi- 1, with

reference to his D.O. letter No, L-236/AS(E)/2000 dated 24’h January,
Z(DOO T
3. Specral Assistant to Charrman ASRB with reference to D.0. No.50-
4/99-R.1I dated the 24" January, 2000.
- PS to'Hon'ble AM/PS to Hon'ble MOS(DAH&D).
AII the ADGs/Director (P)/Director (Finance)/Director (DARE)/Drrector
(Works)/Dlrector(Hrndr) [CAR at KB and KAB.
. 8 SLPPS to Secy.(DARE) & DG, ICAR/Staff Officer to DG ICAR/PS to
- Secretary, ICAR/PS to FA, DARE/ICAR.
7. All Deputy Secretaries including Secretary ASRB/ All - Deputy
Directors/All Under Secretaries. .
All the F&AOs of ICAR Institutes.
Secretary (Staff side), CJSC
0.  Guard File/Spare Copies,

A

S©0®

t M

Under Secretary(Technrcal)

s .

W




to intimate the names of following axperts to act

Ql)
N |
. o
7 p
‘ (
L}ﬁ" Telegram  AGRECBOARD
Telephone Off 5788172 '
H ' .
; " PEE
CONFIDENTTAL : o xoRe- R 13—
[BY SPEED POST AR Awiry
- (o PR s IRyz)
AGRICULTURAL SCIENTISTS RECRUITMENT BOARD (ICAR)
; KHSHIANUSANDHANBHAVAM
! PUSA, NEwW DELHI-110 012
F.No.T-25/CH/ASRB,/00 Dt:- 2nd May, 2000
o
, B The Director, )
! ' ICAR Research Complex for N.E.U. Reglon,
: Unroi Road, Barapani, )
r Meghalaya-793 103
! : .
i ,
ub: - Nomination of Chairman on the Assessment Comnittee.
Sir,
am to refer ‘to your letter

; I
Np.RC(R)/ZZ/QQ dated 17th September, 1999 on the subject ment {oned above, and

_ as (hairman on the
Assessment Corrmittee, in order of prefer=nce,

period of two years,

Field/Ferm/Stockman - Cat.I/ Cat.IT ( Lab.Tech.)
o m LAt 1 / Gat. 11 ( Lab.Tech.)

Chairman N -
1) , Dr.P.K. Gogol !
2) Dr.L. Paswan

Wrarkshopl staff including drivers Cat.I.
Chairman

Yours faithful ly,

/@7’7//@&%
' ( K.K. BAJPAI )
Secretary

f>

dﬁ(LW

The panel wil} be valid for g

o
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| Anpexuee - RV - g?).f

!

1.|Dr. P Gogoi ,
Profcssor(Agronomy)
- | Assam Agril. University |

Jorhat. ,
2. \Dr.DK. Hore | _
St. Scientist & Inc 1
NBPGR Regional Stn,
Umiam.
3. Dr. Kailash Kumar
Sr. Scientist (Soil),

{CAR Rc;s. Complex ,Umiam.

4. Sh.G. Sinha , ’

‘;‘\zm Admn, Officer(Admn. )

The date of Dpe has been fixed on
ittee Room of the Institute Hgs. Umiam.

!
|
|
!
|

Memo. NO. RC(R)22 /99

Copyto:- | All the members concerned,

As per rule 6.6 of Technical Servige Rules |
with the following memberg are hereby constituge
promotion/ grant of advance increments to. the Technical §
Farm Technician/L ab. Techniciag Group)of this Institute -

FIDENTIA
INDIAN COUNCIL OF AGRICULTUJ RESEARCH
ICAR RESEARCH COMPIEX FORN.E .H. REGION _‘
UMROI ROAD ,U !
NO.RC(R)22 /99 i Dt. The 18 Sept.2000 :
R ORDE R !

a Five Yearly Assessment ;
d to consider the caseg of .
taff (Category 1 & 11 - Field

Chaixman(ASRB nomince)

Membey

Member

Member Secrelary

the 22™ Sept.2000 at 11,00 in the

Sd/- N.D.Verma

ki

Dt. The 18 Sept. 2000,
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CATEGOIN AR ES RESPECT OF VECHNICAL PERSONALS THELD
ON 6" & P NIARCHT2000

The committee constituted vide N0 RCIGY7:86 of dated 4.2.2000 consisting of
(i) Dr.S. NV Neachar (i) Dr. K.R.Dhiman. (i) Dr. Kailash Fumar  (iv) Shri G.Sinha.
members held a series ol discussions on the 3™ February 2000 and 6™ & 7 March 2000
te scrutinize and review the cascs related 1o change of category bar of technical <talf,

The abservatiens of the committee are as follows ¢ i
The process for removal al cateoary bar from Cat-1 (o Cat Il was initinted by (he
Institite as per Councils Order 19.N0. Y OLTALIN of dated 1O 1993 gl
NOTH OG- Lst-IN o dated 8™ Aueast 1996, Accordingiv. (the techmeal siatl in
catezory =13 fumbering 87 were placed dn Cat Il (1-1123) woel, 1193 vide
] Oftice Order No. RCMBRYLEY of dated 23" October 1997 and another set ol 14
glourteen) statf members were also placed in Catll (T-11-3) w.etl 1.1.95 vide
Office orde

quali
<

" No. RC(BR) 1:89 of dated 23" December 1997 irrespective of their
Hons. ‘ - ‘

sCquently the above orders (or change of category and placement in category
AT (1-11-3) weed. 1195 were withdrawn vide Office Order No. RC(R) 20 99
dated 2" December' 1999 on account of frregylarities” against Tlandbook of
Technical Services of TCAR™ tules 6.2, 7.4 and 7.5..

/(Dwo departmental promotion committees (DPCY were constituted to [ook into the
U matter removing category bar and for @rant of advance increments 1o the technical
staffin the erade T41-3 in Cat.l on 9™ December. 1999 The committee met on 10
December 1999 and recommended as - T _

(a) One hundred and twelve (172 techunical - stafl T-1-3 Calll were eranted two

advance inerements vide Office Order Moo RCMR)0090 of dared 11"

December 1999,

(hy Another eronp of technical siaft were promoted 1o "1=1-3 oF Cat 1T vide Offiee

Order No. RCU)20:99-41 of dated 11" Pecember 1999

() & (eighty technical saff were promoted to Catl] .o F-H-2) vide Oflice order

NocRCI)20.99 42 de 11 December 1999,

[(d) Category har of 2 (Lwo) persons was changed trom Catl to Cardl vide ¢ Mliee
Order RCIG20 99 43 d 11" December 1999, - - '

It has been indicated in case oli (b) and (¢) above that the technical stalt have been

promoted againat 32.3% departmental quota ol existing vaccancics.

The office orders in parasiie (by & (c) have been withdrawn vide ollice urder No.

RCAG2090 datedd 235d 195D, 2006 a5 per instructions contained in the letter No.

703) L(Coord 99 dated New Dell (he 3™ August, 1999 from lhe Mmistry of

Finance. Deparmment of Jvpanditure, o, of India. v

Wilh relereiee Lo the above orders, the ey jon cemmitlee observed cottain fapses

md sreanlaritics indicated as:
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(. he remoeval of Catcoory bar from Cat Do Catdlas indicamad in para (b
Cabove has not been done as per rules laid in Council’s Memorandum: o,
| 143194, Vst IV dated 1.2.1995 and No. 143 94-1stt. l\ of dated 8.8, 19960,
(by The pumn)(mn of 20 (twenty) fechnical stafl recomimended against 33, 30
gquota of existing vacaneies through qullmnl\l pPromotion was ol in
~accordance with the actual vacaney position of the institule at the time of
holding PPC. As per the m,m\ls made available by reeruitment cell. ondy 13
(thirteen) vacancics (5 T choAsstls., 3 fivestock managers, 4 Sr. Computers
and 1 Artis() u\iah,‘(l as on the day ol DPC. A8 per the recruitment norms. only

Q@«J’Mﬂ BaZons i, 4 posts of the total 13 vacancies should be fifted through

(5.\ U Ngachan) (.. Dhinan) (KNaifash l\nm i) Sinha
Chairman Nember . Nember ;\!unb'.n
MW%/\R
Qo
/ '?, \))( Y/

Duepartniental pmmolmn Quota. The technical staff to be' considered for
promotion against specialised post of livestock manager. Sr.Computer and
Artist should possess required specilised qualification,

(¢) The technical persons considered  for promotions  against 33.3% ol
Departmental vacant post vide Office Qrder RCR)20 90 41 of dated 11,1299
wore ot holding positions in 12123 of Catl prior (o the date ol their
pl(mmlums to 1-1-3 of Catll whicl is pre- requisite Tor this type of promotion
(Rule 7.2 of Tech. Scerviees).

() [he promotions have heen given ave o différent dates frem 1788 10 1.1OS
which is contrary to the genzral rule 812 of “Nannual of Admn. &
Instructions 10 AR 19797, The promotion ol the officers in the pgnd should be
cregularised from the date of validity of pan@l or from the date of their actual

the staft mentioned above would have heen cither the date of holding DPT i.c.
10.12.3999 or the date of issuc of such orders i.e. 11.12.1999.
The carecr advancement for the technical statf of cat.l by removing the cateeory
bar is not a violation of G.O.1 Order coneerning ban on [illing up of vacant
posts. The commutiee, therefore. recommends
The technical stafl having requisite qualifications for Cat 1l slroubl be placed in
Cat L CF-H=3)y wee 11,935 o therealtee 1 ists of fechnical statl are enclosed,
The relevance of qu;lliﬂ-c:ni(m in respect of (1), Mr. Kaushlendra Prasad. gPCL
(2) M. Kamal Ro Ghosh, Compuiter. (.3) N Surender Mohan, Ficldman, {(4). N
l; ( (mh nn Ficldman, (3) Mro Jadu Ram Borao Asstto Net and (6) MG KR
‘ saga, Fickdman mav require cerilication or verification from the xulv]u.l matter
i specialists of respective division so as to allew thent to change category bar,

promotion whichever is later. Accordingly, the ellective date ol promotion of

ay

‘ &)Q m'},a-..:; | é&) m C/dy"’lm_
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LIST OF TECHNICAL PERSONNEL IN

THE GRADE

OF 1=1-~3 (CAT-I) FOR RFMOVAL OF CATEGORY BAR =

-————

- -

~ Al
- GR—~

. &

_________________________ — ————
Jame of the incumbant :' Designation :22:?;172‘5 3,- Edu.qualitic, :]igla]ti:iigf '! g;&e’igi— :: [i)?‘tihzfggézzex{l
£ i E :l :d“n(nL. :' ;\minaaiu of Cat X
e : : e Vi I S
1 - '-’"~-~---7 - T e e e e b e 7 3
S.K.Phukan - Lab.Asstt Hgs.tiam B.Sc 1,10.82 1.7.88 1.1.95<>
) S.K.Sen : Fieldman Hgs.Umiam B.Sc 3.4.80 1.7.88 1.1.95
3) Tunu Baruah Lab.Asstt Hgs.Umiam B.Sc , 24,12.82 1.7.88 1.1.95
4) R.ChaBaishyai Lab.Asstt HQs.Umiam B,Sc 1.2.83/f” 71.1.89 1.1.95
5) Subhir Chakraborty Lab.Agstt Hga.umiam B,Sc 18.3.83 141.89 1.1.95
6) D.Bhatacharya Lab.Asstt  Hgs,Unlam B.Sc 3.3.84 1.1.90 1.1.95
7) Chandral ekha ':Devi L b.Asstt Manipur B.Sc . 24,12.82 1.7.91 1.1.95
8) A.Chakraborty Lab.l\sstt Tripura B.Sc‘ . 25.10,85 1.7.91 1.1.95
2) K.Mehrotra Lab.Asstt Tripura M.Sc(Life.Sc) = 4.11,85 1.7.91 1.1.95
10)  A.Phukan Dutta Lab.Asstt  Hgs.Umiam MA,B.Lib . 8.12.82 1.1.94 1.1.95
11)  s.Borgohain ! Lab.Asstt Hgs,Umiam B-Lib,Sci. 31,12.82 1.1.94 1.1.95
#12) ¥ Y.Rajen Singh Fieldman Manipur  B.sc { . 7.4.83 1.1.95 1.1.95"
13) KKSuklabaidyaf Fieldman Hgs,Umiam HSLC ~ B oL 20.10.76 1.7.84 1.1.95
14) Debabrata Roy Fieldman Hgs,Umiam BA W 20,10,.76 1,7.89 1.,1.95
15) Bamkim ChoudHhury Fieldman Has,Umd am HSLC l-1-"1E 20.10.76 1.1.88 1.1.95
16) WJKhgrsats, #4eldmmn s, Umiam HSLC 21.10,.76 1.7.89 1.1.95 i
17)  A.Phukan Fiedaman®  Hes,Umian HSLC 30.10.76  1.1.080 1.1.05  °F
18)  H.Ahmed Fieldman Hgs,Umiam HSLC 22,11,76 1.7.88 1,1.95
19) MJ.N.Bora Fleldman Hgs,Umiam 23.11.76 1,1.90 1.1.,95
20) D.C.Baruah Fieldman Hqs,Umiam 24,1176 1.1.91 1.1.95
21) H.Majhaw MMechanic Hgs,Umiam 6.12.82 1.7.88 1.1.95
22) S.Dutta ’ Electrician Hqgs,Umiam 1.10.82 1.7.88 1,1.95
23)  N.Debpath | Electrician Tripura 4.11.85 1.7.91 1.1.95
24) P.Barman <Roy; Mechani ¢ Tripura 23.12,85 1.7.91 1.1.95
25)  T..Cintury Mechanic™  sikikim 7.11.84 1.7.90 1.1,95
26) %.V.Ngajhii 7 Mechanic Nagaland "20.3.85 1.1.91 1.1.95
gﬁ%_,,,jzjr" eiA [*
(K.R, Dhlman ) (Kailash mar (G.Sinha )
i Membe r Member Member
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& SR g  peted 3 13th uct, 2000 oA
. Q} :
& The Director '
/ ~ 1CAH Research Complex for NEH Regicn /\Mpéx\)@,é» 2 RR.

Unﬂ'roi' Road, Umiam~793 103, Meghalaya
t ‘ -&3-
{ 5T hrough the Hcod. I\nimal Nutriticn Uivi siin ) :

Sub 1 Request for grant of 3 (tnrec) advance incranents at
a time frCm the due date - reg.

Sir, !
With reference to the above subject, L beg to bring the.

fcllowing facts for favour of ycur kind informaticu and’neccssary
consideration 1 ' '

i) That L joined LCAR service as Lab., Asstt. tT—Z) in Feb, 133
+and 1 wos prOmOted £o 1-1- 3 on 1.1,1989 cne ycar. after
due datc.
14) ror further brOmotiCn/aque:sment, the due date was 1.1,1994,

But instead, 1 was-granted Only 2 increments vide office
. o‘rder No, RC(R)20/99 dt. 11.12,99 and that too, nct frem the
, “ due date whereas the rule permits for 3 (thre) incremerts
- firom the due date. !

114) Lt may alsc be menticned that 3 advance increments were granted
' 'bo all technical staff whe are T-5 and 1-11-3 gradc as per the -
qeccnt circular No, RC(R)22/99/5 dt. 26th Scpt. 2000 ond
No, RC(R)22/99/3 dt. 26the Scpt. 2000, respectively, -

iv)

It may alsC be mentioncd that I am a member ¢f Scheduled Tribe
cateQOry inwhich I am provided with special status of relaxaticn
in relaticn with selfecticn and promotion whicn is a spirit cf
he-Govt, 0f India fcr uoliftMentjthe uC/bT category.

t may also Le further mentioned that my ccllegues whe joined

t the same time and in the same grade with me and even. those

no are junior, were nOw given promcticn to T-4 as well as with
advance - increments, whereas in my case nl promotion was granted,
o] catcgcry bar removal and only twe increments granted (nct

rom the due date) thereby denying me all the benefits inspite

if the fact that I have experience more than twenty three years
nd the qualificatim as well as gcod service records and ACRu. ’

his, I feel is the unkindest act of justicc and partiality
One to me and I humbly request your goodsqlf that necessary
may kindly be token 80 that justice is prevailed, frustratiocn

\\ ‘ o S Yours faithfully,

AN . /57/" 213 I oV
VY /! ' - CA- St on ONEMAN)
- - - " : f\/l oo < AL F fi ‘\t.- 1c HI« 'MIMA
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNALZ:

GUWAHATIT BENCH: 3

oA, NO 7 OF 2481,

RETOINDER AND GIST OF THE CABE.

1. The issue involved in the present case is relating to

lifting of category bhar between Cat-I and Cat-II, which was

PEAS.97 and by

z

PLA2.99 and 27.F.9Y {(Annexure-é

cearlier allowed vide order dated asubsequently

uing the

185874

impugned orders dated

(213

% 7Y, same was canceled. However, the respondents later on by

.

igsuing the dnnexure-? order dated 27.9.20808 once again the

g,

bar has been Lifited but w,e.T,

The Written atatement basically confined to the

following

LEsUes - .

{i) The It issue is relating to guslification of the

applicants to hold the post under Cat-I1 and according to  them

they are not eligible for the sazid post. Mowever, as per the

’

respondents the earlier committee has made a mistake in  holding

the applicasnts 4o be ogualified and issued the order dated

BETAPYT, removing the category bhar.

i) The respondents have confined their statement that the

issued pursuant to the judgment and order

'~

impugned order has been

dated 18.3.99 passed in (0.A No 91/%98 by the Hon'ble Jodhpur Bench

{ 5ri Habulal VL L S N ATE

Prajapati

(113} fanather raised in the Written Statement is that

the applicants without any protest have accepted the subsequent

order dated 27.9.48 by which again aforesaid bar has been lifted,

however, w,e,f, 28E8 instead of 1995,

//d&;y 2CAN-@.
/5722

5
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RERLY OF THE APPLILANTS,

{i? The Prescribed gualification &z per the Technical
Bervice PRules (TSER)  indicated the gualification aﬁd all the
applicants  are in possession of the required gualification as
‘mentioned in the TSR,
The extract of the TER is annexed herewith and the
service particulars of the applicants are annexed
herewith and marked as ANMMEXURE-RI-1 & Z.
ﬁii) With regard to the contention regarding the Judgment
‘dated 18.3.99 in 0.0 No 81/99 , the aspplicant begs to state that
the aforesaid matter pertains to promotion from the grade T-I1-3
to T-4. The present 0.4 is only confined to the matter periazining

tey Te1l-3., The classification of the

promotion  from  T-1

n

s followsg

F

éategmrieﬁ‘ara &
CAT-1 CaT-11 CAT—-3I11

1. -1 @RY F11-3 QR (T-3) V6. (ORD..

B Yrlv. Assm. : 4 800/ = to 708/ = WamEwsa

2. TFI-2 T4 B

B Yrly Azem. 5 Yrily Assm. .

3. I-3 5. 9.

From Cet-1 to Cat-Il initially there was no promotional
avenue. The respondents it have decided o remove the category
har vide order dated 1.2.95 {(Ann-1) and the said fact has been
reflected in para &.7 of the THR.

fis per the Judgment and order dated 18.5.99 passed  In
0.0 Nog 81/99 & bar regarding counting of past service at the time
wf  promotion form T-1I-3 to T-4  &s reflected in order dated

1¢,1.1996 has beeny held to legsl.



* ¢
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A cony of the said judgment 1w annexed
i =]

Merewith and marked zs Annexurg- R4-3.

ADRITIONAL BUBMIBSTON OF THE APPLITCANTS

i e per the order dated 12.12.89 the respondents

Fave made it clear that aftter sssesgment there will not bhe any

ment.

P

Lurther reasse

i “ copy  of the mrde§ dated 12.12.8% is
annexed herswith and marked as’ Annexure—
Ri—-4,

e - The Respondents heave taken into corsideration the

revised Technical Bervice Rules dated 3.2.8d in rejecting the

dasme of the applicant.

A copy of the said’Ta:hmiCal SGervice Rules dated

HeR.HH ds anmexed herewith and marked as  Annexure-

. The impugned orders have been i
i :

! . . : . :
%he applicants the reasonable opportunity of hearing and same are
! ‘

viglative of Article 14 and 16 of the constitution of India.

I

gsued without affording

In that view @f Tthe matbter it is clear thalt the
nespondents have failed to tzke into consideration the saforegsaid

Factes and have lssuwed the impugned orders and same depicts  tobsl

-

won-application of mind by the respondents.
i : )

3
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VERTFIDATION

Ty, Bhri Anil Er.Deks , son of Late A.R.Deka, aged

£

about 47 vears, at present working ss Field Man T-3  in  I0AR,

Borapani o hereby solemnly affirm and verify that the

shtatements made in para-

:3 are true Lo my

. g o "
C’.jld!:}i-jg.b B 6 6 & n W e § B P R M BB A& W B BN B DA NN L 8 oWME R ER DN HEK N NN

), eud & are

knowledge  and those made in paragraphs codersersrteaSPeannes

glso  true  to my  legal advice an d  the rest are my humble

submission hefore the Mom‘ble Tribumal. [ have not suppressed any

i

Ert

material facts of the s

& @

Grd 1 sign on this the Verification on this the é’”\day

MAY of 282

GFf densa s G

Jud 8 2

CAN(L CH DEKA>-
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Proforma for Annual Assessment Report for Technical
Personnel

Proforma for Supplementary Information to be Furnished
by Technical Personnel for Their Subsequent Assessment
for Grant of Merit Promotion

Merit Promotion on the Basis of Five-Yearly Assessment
in Technical Service — Proforma for Submission of the
Recommendations of the Assessment Committee for - .
Approval of the Appointing Authority '

Technical Services of the ICAR — Disciplinary/

* Appeliate Authorities at ICAR Headquarters and at the
Research Institutes

Important Circulars/Classifications etc. issued by the '
ICAR regarding Technical‘Services

72

74

76

79

TECHNICAL SERVICES OF THE ICAR

Scope and Nature of the Services

1. All posts, the incumbents of which are engaged in performing technical
‘'services in support of research and education whether ir the laboratory, workshop
or field in areas like library, documentation, publicaton and agricultural com-
munication, constitute the Technical Services. There will be no common cadre.
The posts will be borne on the strength of the respective Institutes or the Head-
quarters of the Council, as the case may be.

Date of Coming into Force of the Service Rules
2. The Technical Service Rules came into force w.e.f. 1-10-1975

Categories and Grades of the Services ]
3.1 The Technical Services are grouped into three categories consisting of the

5 < |  ANNEXURE-—REL

following grades:
Category Grade Pay Scale s
Old Scales Revised Scales
Category-I’ T-1 Rs 260-430 Rs 975-25-1150-EB-30-1540. -7
- T-2 Rs 330-560 Rs 1200-30-1560-EB-40-2040
T-1-3 Rs 425-700 Rs 1400-40-1800-EB-50-2300
Category-II T-11-3 .Rs 425-700 . Rs 1400-40-1800-EB-50-2300
: T4 Rs 550-900 Rs 1640-60-2600-EB-75-2900
T-5 Rs 650-1200 Rs 2000-60-2300-EB-75-3200
100-3500
Category-IlI  T-6 " Rs 700-1300 . Rs 2200-75-2800-EB-100-4000
: T-7 Rs 1100-1600 Rs' 3000-100-3500-125-4500
i T-8 Rs 1300-1700 Rs 3000-100-3500-125-5000

T-9 Rs 1500-2000° ~Rs 3700-125-4700-150-5000

M

3.2 The pay scales in Categories 1 and II replace the existing pay scales in the
manner indicated in Appendix I. The new pay scales in the Category-IlI are the
same as the existing pay scales.

1(
H
N

e e A _
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ICAR TECHNICAL SERVICES

Othe existing incumbents from 1-10-1 975. However, the existing incumbents may,
if they so desire, retain their existing scales as personal to them.

@ The new pay scales will be applicable both to the future entrants as well as
t

NOTE: The Technical Service Rules which qri ginally came into force from
1-1-1977 were given retrospective effect from 1-10-1975. The Technical
personnel appointed during the period from 1-10-1975t031-12-76 should
be treated as existing employees for the purposes of Rule 3.3 of Technical
Service Rules and they have the option either to retain their existing scale

of pay (as indicated in Appendix I) as personal to them or the unified-

replacement scale of pay as stated in Rule 3.1 above,
(ICAR letter No. 7 (56)/79-Per. IiI dated 22-7-81)

Functional\Classiﬁcation ) ,
4.1  Within each category the posts have been functionally classified as follows:

Groupl — Field/Farm Technicians
Groupll — Laboratory Technicians
Group Il — Workshop Staff including Engg. Workshop Staff
GroupIv — Library/Information/Documentation Staff
GroupV — Photography Staff

4 Group VI — Artists
Group VI — Press and Editorial Staff

are given in the list at Appendix II. Any adjustment in the c!assiﬁcau'on,_if found

nBecessary, will be made in consultation with the Agricultural Scientists’ Recruit- .

ment Board.

NOTE: Certain posts earlier classified as technical have been reclassified as
" Auxiliary. However, the existing employees will continue to be governed
by Technical Service Rules and the new incumbents will be recruited

under Auxiliary category. .

~ (ICAR letter No. 9-1/82-Per. IV dated 28.5.82 and
- ICAR letter No. 9-1/82-Per. IV dated 11-10-82)

ER

v "4.32, All technical posts under the Council with different designations will be
- ... known by their grade numbers, However, for the purpose of identification of duties

- - performed by different functionaries, the grades of the persons will be
. appropriately distinguished to reflect the duties attached to the posts, For example,
" 8 post of Laboratory' Technician in Grade. T-2 may be denoted as *T-2 (Lab.

Technician)’, . ‘

T ——
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. ICAR TECHNICAL SERVICES 3

Initial Adjustment of Existing Employees

5.1 The existing permanent and temporary employees appointed through
regularly constituted DPC/Selection Committees will be fitted into the grades
specifiedinpara 3.1 on point-to-point basis withour any further screening irrespec-
tive of their qualifications. Hoywewer, ;persons holding positions in the merged
grade of Rs425-700and possessing qualifications prescribed for Category-II will
be fitted in grade T-II-3 (Rs 425-700). :

(ICAR letter No. 7-16/78-Per. I1I dated 18-¢-79)

5.2 The .existing employees in grade T-§ may, on the advice of Agricultural
Scientists Recruitment Board, be considered for appointment to grade T-6
Category-III in the initial constitution of the service if they possess the minimum
qualifications prescribed for this category. For this purpose, the approved persons
will be adjusted against the existing vacancies iz the respective fields. Where,
however, no such vacancies exist, the existing posts in Grade T-5 held by the
approved incumbents will be upgraded to Grade T-6 till such time as regular
vacancies in the latter grade become available. On the absorption of persons a gainst
regular vacancies in Grade T-6, the upgraded posts will be downgraded 10 Grade
T-5 and reverted to the cadre strength of Category-II.

5.3 Government servants who are on notional foreign service and are holding
technical posts under the Council are not eii gibie for appointment 1o the technical
services until such time as they opt and are absorbed in the Council’s service on a
regular basis.

NOTE: These rules are applicable 1o Council’s employees only and such of the
Government servants who held the Pposts on notional foreign service with
the Council were allowed to exercise their options for Council’s service
by March 31, 1978, which was further extended to 30-9-80. The optees
were allowed the benefit of technical service rules from the dates their
options became effective. ’

(ICAR Iétter No. 7-30/77/-Per. 111 dated 2-1-78 and
ICAR Iletter No. 7~30/77-_Per. HI dated 2-4-81)

NOTE:  Such of these technical personnel on notional foreign service and have
exercised option for the Council s service from 31- 2-1975 but before the
prescribed date, i.e. 31-3-1978, should be treated at par with those who
exercised options before 31-12-1975,

(ICAR letter No. 7(10)/78-Per. III dated 27-1-79)
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ICAR TECHNICAL SERVICES

Career Advancement . : Py
6.1 Careeradvancement of persons will be in their respective categories and will
be done in the following manner: .

®\%2 There shall be a system of merit promotion from one grade to the next higher

grade _irrespective of occurrence of vacancies in the higher grade or grafit of

advance incremeni(s) in the same grade, on the basis of assessment of performance.

" “The persons concerned will be eligible for consideration for such promotion or for

the grant of advance increment(s) after the expiry of five years service in the grade.

NOTE;  Since merit promotions are restricted within the category, persons holding
highest grades viz. Grade T-I-3 in Category-1, Grade T-5 in Category-II
and Grade T-9in Category-II1 arenot eli gible for further promotion. There
is, however, no bar for grarit of advance increments to such Technical
Personnel who are in the highest grade of category subject to the maxi-
mum of three increments within the grade. .

(ICAR Letter No. 7-18/83-Per. III dated 16.7-84)

OTE : Category Bar betweén Category-I ahd Cétegory-H has been removed in
the following manner:
(]

Ni
L The éxisting er_nployeés at levelx T-1-3 who possess qualifications
. \/ prescribed for entry to Cat. II by direct recruitment will be placedin

grade T-H-3 of Cat. I with effect from 1-1-95. The employees who .
do not pessess such-qualifications ‘will in the event of improving
‘their qualification and acquiring degree/diploma/any other
qualification prescribed for entry in Cat. IT by direct recruitment be

* placed in grade T-II-3 from the I st January of the year following the
yearin which degree/diploma/certificate is awarded. Forsubsequent

~ merit promotion from grade T-1I-3 to T4, the service rendered in
T-1-3 grade will count towards computation of five years of service
for merit promotion, - ' '

(ii) Theemployees with five yearsofservice in grade T-2 and possessing
174 qualifications prescribed for entry to Cat. Ii by direct recruitment, |
in the event of merit promotion through five-yearly assessment in <

-+ the terms of Rule 6.2 will be placed in the grade T-II-3. ’

.. Lu(iii): The employees with five yéars of service in grade T-2 and not
C T possessing qualifications prescribed for entry to Cat. II by direct
_recruitment will be placed in grade T-I-3 in the event of merit’

. promotion through Five-Yearly Assessment. Such employees in the

... event of improving their_qualification and acquiring degree/
.- diploma/ any other qualification prescribed for entry in Cat. Il by -
- direct recruitment will in case of merit promotion be placed in grade

.t

ICAR TECHNICAL SERVICES 3

T-1I-3 from Ist January of the year -following the year in which
degree/ diploma/ certificate is awarded.

H. . Direct recruitment in grade T-II-3 will continue to be made as in the past.
(ICAR ietter No. 14(3)/94-Estr. IV dated 1-2-95)

6.3  Thefirst screening of eligible persons for promotionoradvance i ncrement(s)

techn.ical' sefvice rules, i.e 1-10-1975, and. thereafter, once a year as early as
practicable after 1st January, in respect of all those who have become eligible for

consideration for promotion on or before the last date of the previous year ending
31st December. '

6.4  Merit ?romotion or grant-of advance increments to the successful technical
personnel will be given with effect from the date following the date of completion
of five years of service in the grade.

This amendment will be effective from 1-1-95,

IS

(ICAR Notification No. 14(4)/94-Estt. 1V dated 1-2.95)

6.5 For determining the eligibility of a person for grant of merit promotion or
advance increment(s) the entire period of service in the grade including the service
rendered in the pre-revised scale of pay will be counted.

()  The service rendered by an individual in another Institute from
. y/here he comes on transfer on compassionate grounds will be taken
1nto account for computing the eligibility period of 5 years.

(ICAR letter No. 7-5/83-Per. I11 dated 27-8-1984)

(i) For the purpose of computing the five years period for assessment
the period of ad-hoc service in the Same grade and also the period
of leave including study leave/EOL and period spent on deputation
will also be counted.

(i) However, it may be added that the !'o_llowi’ng periods are not to be
- counted for computing the period of five years eligibility for assess-
ment/promotion to the next higher grade ; .

(a). "Period of suspension treated as dies-non for all purposes in-
clusive of assessment under Technical Service Rules;

(b) Period " of ‘reduction to lower grade as measure of
penalty. ‘ ‘ .

(ICAR letter No, 7-34/80-Per. 111 dated 19-5-82)

WG
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6.6 The assessment of eligible persons for merit bromotion/granl of advance
increment(s) in Categories-I and II will be done by a Selection Committee to be
constituted by the Appointing Authority. The Chairman of Committee will be a
person from outside the Institute/Headquarters to be nominated by the Chairman
of the Agricultural Scientists’ Recruitment Board.

6.7  For persons in Category-11 the assessment will be.donc by a Assessment
Committee to be constituted in consultation with the Chairman, Agricultural
Scientists’ Recruitment Board.

6.8 A person who is got found fit for merit promotion or for grant of advance
increment(s) may be considered again at a subsequent stage or stages.

NOTE: Such persons will be considered every year till such, time as they are
- adjudged suitable for promotion to the next higher grade. The technical
personnel once promoted will, however, be eligible for promotion to the
next higher grade/grant of advance increment(s) only after they have put

in 5 years service in that grade and not eatlier.

(ICAR letter No. 7-4/79-Per. 111 dated 10-9-79)

6.9 The procedure for assessment of persons for grant of merit promotion or
advance increment(s).has been detailed in Appendix [Il.

NOTE: Proforma for special information to be furnished by the technical person-
nel for their subsequent assessment for grant of merit promotion is given.
in Appendix VII.

Promotion .
7.1 33%% of vacancies in grade T-I of Category-I may be filled by promotion of
persons in supporting services possessing qualifications prescribed for Category-I

\/ " (ICAR letter No. 7(2)/88-Estt. IV dated 6-5-91)

7.2 33%% of vacancies in grade T-I1I-3 may also be filled by proxﬁou'on of persons
in grade T41-3 possessing qualifications prescribed for Category-1; °

N L.

7.3 3_3.;.%9fvacancxes in grade T-6 'm’ay also bg filled by prdmotior} of persons

 inGrade T-5 possessing qualifications prescribed for Category-IIL.

(ICAR letter No. 7(12)/86 Per. IIV/Estt. IV dated 20-9-89)

Itis ciariﬁed that promotionstoGrade T-I, T-II-3 and T-6 underthe Technical
Service Rules are to be made on the basis of selection(s).

b o

]

]

®

— 2~

ICAR TECHNICAL SERVICES T

the 33&% vacancies are contained in Coundl’s letter No. 7(10)/78-Per. 111
dated 27-1-79 and 7(11)/83 Per. III dated 22-8- 84.

NOTE:  Alternative qualifications required for prcmotion (by selection) againstj

«,/ﬁ4 Promotions will be made on the recommendzzion of the Selection Commit-

tee(s) constituted as per the Revised Composiion of Selection Commit-
tees/Departmental Promotion Committees for verious grades under different
categories underthe Council. The revised compositicn of SCs/DPCs for promotion,
complclion of probationary period, confirmation a=d crossing of efficiency bar
arc 1n Appendix V.

(ICAR letter No. 1-2/81-Per. IV dated 10-9-87) e

.5 The qualitications prescribed for different groups of the three categories are
given in Appendix IV,

NOTE: Alternative qualifications circulated vice the Council’s letter No.
7(10)/78-Per. 1l dated 27-1-1979 are zpplicable to the Council's.
employees for purpose of promotion only zgainst the (331 %) vacancies -
reserved for departmental promotion. These qualifications will not, there-
fore, be applicable to the Council’s empioyees when they apply for

technical posts against (66_% %) quota resened for direct recruitment.
A

(ICAR lerter No. 7 (11)/83-Per. Il dated 22-8-84)

Direct Recruitment

8.1 Normally, there will be direct recruitment only in the lowest grade in each
of the three categories. However, direct recruitment 1o the other grades in the three
categories may also be done in order 1o correct imbalances in staff composition in
those grades.

8.2 ‘Direct Recruitment to Grade T-I in Category-I to be limited to 66:% of
. 0037
vacancies,

(ICAR letter No. 7(2)/88-Estt. IV dated 6-5-91)

\}OTE: No direct recruitment in Category-II may be made except in T-11-3 level

evenin cases where the posts have been sanctioned/created at T-4 and T-$
levet. ) dal 2-4andg 1-)

(ICAR letter No. 14(3)/94-Estt. IV dated 10-1.95)

8.3 The minimum educationalftrade qualifications prescribed for different
groups of the three categories will be as per Appendix IV. Any modification to this

W
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Appendix, if consndered necessary, will be made i in consultation with the Agricul-
tural Scientists’ Recruitment Board.

NOTE: .Inthe case of éx-servicemen, the equivalence for their qualifications with
those prescribed in Appendix IV will be decided in consultation with the
Director-General of Resettlement Ministry of Defence.

84  The maximum age limit for direct recruitment for dxfferent categories is as
under: .

Category-I and II ) 30 years

Category-1I1 Grade T-6 (Rs 2200-4000) 35 years

. Grade T-7 (Rs 3000-4500) 45 years
Grade T-8 (Rs 3000-5000) 50 years

Grade T-9 (Rs 3700-5000) 50 years

(ICAR letter No. 7(14)/79-Per. I1I dated 5-1-80)

- NOTE: (i) There will be no age limit for the employees of the Council for direct

recruitment to posts in all the three categories.

(ii) Age relaxation shall be allowed 1o Scheduled Castes and Scheduled
Tribes candidates as per the rules framed and instructions issued
from time to time by the Central Government.

(iii) The crucial date for determining the age limit will in each case be
the closing date for receipt of applications from candidates in India
‘(other than Andaman and Nicobar Islands and Lakshadweep).

(ICAR letter No. 12 (15)/77-Cdn. I dated 2-8-80)

8.5 The composition of the Selection Committee for direct recruitment to posts’

. covered under the Technical Service Rules will be as detailed in Appendix V. A

o (Revised'vide ICAR letter No. 1(2)/81 Per. IV dated 10-9-87)

8(A) The appomtmg authority may appoint ehg:ble persons on deputation basis
on usual terms and conditions of deputation in the event of non-availability of
suitable candidates otherwise for appointment on technical - posts. Such
persons will not be eligible for absorption on permanent basis under the ICAR
system, . : _

" (ICAR Notification No. 8-5/50-Est. IV dated 19-1192)

-

. -
Q-

ICAR TECHNICAL SERVICES ' ¢

Appointing Authority
9. The Appointing Authoritics for different zrades will be as under:

(i) Direcior-General, ICAR Grades T-7to T-9
%i) Directors of Institutes Grades T-1to T-6 of posts borne
) an the strength of Institutes

i) Secretary, ICAR Grades T-4 to T-6 of posts borne
on the strength of ICAR Head-

guarters

(iv) Deputy Secretary, ICAR Grades T-1to T-II-3 of posts borr
on the strength of ICAR Head-

juarters

Pay Fixation

10. Thepayofaperson appointed to any grace shall be fixed in accordance wit:
such orders as may be apphcable to the Council's employees from time to time.

* Probation

11. (1) The persons appointed to the respective grades by direct recruitmen
or by promotion shall be on probai:on for a period of 2 years provide:
the Appointing Authority may, for counting the said period of2 years
at its discretion, count any period of service in posxs of equivalent o
higher responsibility.

(2) The appointing authority may extend the pen'od of probation specifie:
in sub-para (1).

NOTE:  Such of the technical personnel as are promoted to the next hi gher grad
on.the basis of five-yearly assessment of performance under Technicz
Service Rules of the ICAR are not to be put on probation.

(ICAR letter No. 7(13)/81-Per. III dated 7-5-81)

.~ Seniority

12, There will be 1o inter-se seniority amongst the personnel of the service fo
the purpose of promotion.

NOTE:  For the purpose of promotions to Grade T-II-3 and T-6 under the Techni
cal Service Rules, a notional seniority list based on the length of servic:
in a grade on a regular basis may be maintained, for each grade of th
technical service.

(ICAR letter No. 7(22)/81-Per, Il dated 3-9.-81)
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N

Annual Assessment

13, The annual assessment of performance of the persons appointed to the three
categories of the service will be recorded in the forms at Appendix VI,

Study Leave

14. - The ARS - Study leave regulation - 1991 will be applicable to technical
personnel with the-provisio that study leave for a duration of 3 years will be
admissible only for undertaking Ph. D programme. It will be effective w.e.l.
1-1-95. : ' -

(ICAR letter No. 14(6)/94-Estt. IV dated 1-2-95)

FESTes TP
PR A

~\o
~N
Existing Scales
I. Rs 260-6-326-EB-8-350
2. Rs 260.6-290-EB-6-326-8-EB-8
390-10400
3. Rs 320-6-326-8-390-10-400
4. Rs 260-8-300-EB-8-340-10-380-
EB-10-430
5. Rs 330-8-370-10-400-EB-10-480
6. Rs 290-8-330-10-380-EB-12-500 -
EB-15-560
7. Rs 330-10-380-EB-12-500-
EB-15-560 .
8. Rs 380-12-500-EB-150-560
9. Rs 380-12-440-EB-15-450-
EB-20-640
10. Rs 425-15-530-EB-150-560-
20-600 -
I1. Rs 425-15-560-EB-20-640
12. Rs 425-15-500-EB-15-560-
© 20-700
13. Rs 455-15-560-EB-20-700 .
14. Rs 425-15-500-EB-15-560-20
700-EB-25-800 ,
15. Rs 470-15-530-EB-20-650-
EB-25-75 '
16. Rs 550-20-650-25-750
17. Rs 550-25-750-EB-30-900
18. Rs 650-30-740-35-8IO-EB-35-880-

Appendix I

Merger of Pay Scales for Categories I and I1
of Technical Posts

400-1000-EB-40-1200

New Scales

Rs 260-8-300-EB-8-340-10-
380-EB-10-430

Rs 330-10-380-EB-12-500-
EB-15-560

Rs 425-15-500-EB-15-560-
20-700

Rs 550-25-750-EB-30-900

-Rs 650-30-740-35-810-EB-35-
880-40-1000-EB:40-1200
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'Natlol!::l dee g:tm?gcatelr(q;nonal . Ono year's training dourse “ifi Des‘.r able Qualifications ' '
; Appren °°Shlp cate (if non- Fomstrywnhtenyearsexpedencem (i) Master's Degree in the subj S
s De
' - Matic) or equu?ﬁient with 5 years . therelevahtﬁeld ) Mester's Degree inthe subject
) expenence of ‘workmg m }he CEMEcGe Wi T e R _
. wepecuveﬁek} x\,m, L e e .?“lntermcdlate in Sc:ence/lnter- S E RN '
R n el inAgiaure -7 e :
- A LM (el X/ B . - R L L ,

(u) *Fof the post é)‘Cook' a candidate ;.

X 1 (11593 ‘years. w(penence in the relevam - :
. should be ‘Literae” and should haye,” A ﬁeldfoanplomaholders e A A

. ) pxoﬁcnencymcook:‘ng IS ~ . 8
Q?‘ : 3 56 5 tl'i i { ’ * - - ”"
De.umble Qual fcaz:om' ' S i ' - ‘a’
L), szlomamthetelcvnnrﬁeld o e - o o . : g
. s T b .

1 ry'l’echnimns N R K ' : :

th i." o . . W, i . Fo

: V‘«f&'ﬂ?. ORY! L CATEGORY II =

'(" E“e’laa’ ati . R XS CATEGORYIII . [}

o g Wi{fc ions - ‘, 3 EssentlalQuaI:fcauons Essential Qualifications a

(i) .‘:'Mamculate with’ one yéars trade
cemﬁcate inthe relevant field ., 4 - ,; . ,xDegree/equalem quahﬁcauon m,

(x) < Thmc year's D:ploma/Bachelor s

. () °Three years Diploma/Bachelor's

Degree’ in the relevant. field/Forest

Lol g or = , "therelevaniﬁcld Ran
kN i ers Diploma (fi
" Matnculate with' 5 years expene,nce , i .o csvgca & T? Dehrad(uﬁr gocs::z !
ofwork;ngmthemlevantﬁeld -t SR Jodh . o
BRI A i . g pur)
'.‘1.}; . '*! i oo
L :;‘ .\, ! b \’

or

Intcrmediéte/equivalent qualification .

**Matriculate with ten years
.experience in the relevant field

or :
Equivalent qualifications in the relevant

in the relevant field. or field
‘ **Interntediate in Science/Inter- (ii) 5 years experience in the relevant field
mediate in Agriculture —
(i) 3 years cxperience in the relevant
. field for Diploma holders
Desirable Qualifications Desirable Qualifications Desirable Qualifications
Diploma in the relevent field Some experience for Bachelor’s Master's Degree in the subject 2
: Degree holders ' ;
e
Workshop including Engineering Workshop Staff . 2
% {CATEGORY I - CATEGORY Il “CATEGORY Il g
Esseittial Qualifications Essential Qualifications Essential Quallfications a
i) At leastonc year sdee Cerul'ncatc (i) *Three years Diploma/Bachelor's (i) °Three years Diploma/Bachelor's
. Degree in relevant field . Degree in relevant field é
b < or (i) Atlcast 5.years experience
**National Trade Certificate of - '
_ ITI/National Apprenticeship
(u) For ‘Boat Crews’ a candidate should Certificate or equivalent qualifi- Desirable Qualifications
“have ‘good general education’ and cations Wwith seven years experience (i) Experience of working in an organi-
appropriate proficiency certificate. in relevant field ' sation/workshop/factory of repute in the
. The competency cettificate given by or relcvant field
the Marine Mercantile Department **Matriculate with ten years experi- (i) Master’s degree in the subject
will be preferred ence in the relevant field ' . s




~ 27

. Desirable Qy‘éiiﬁcations
@ High® Certificate/Diploma in the
trade - .

(ii) ‘Two years experience in the
field :
— Any trade certificate for which the
duration presctibed for the course
/is more than one year, may be
. treated asa higher certificate, since
one year's trade certificate’ has
been prescribed as an essential
qyalification
. (ICARletter No. 7(27)/79-Per. IiI,
- dated 28-3-81)

At Ieast 3 years experience for
diploma holders

or
Higher Centificate/Diploma in the.
trade with five years experience in
the relevant field

Fishing and Training Vessel Staff
Skipper (F&T.V.) (T-T; Rs 3000-4500)
Essential Qualifications

i)  Certificate of competency as Skipper for
the fishing vessels issued by the
Mercantile Marine Department.

ii) Secondary School Leaving Certificate
or equivalent.

iii)  S-years practical experience on fishing
vessels.

NOTE: Qualifications relaxable at the dis-
cretion of the Agricultural Scientists Recruit-
ment Board in case of candidates otherwise
well qualified.

SIDIANYES TVIINHOIL ¥Vl

Engineer (F&T.V.) (T-7; Rs. 3000-4500)
Essential Qualifications

1) Matriculation from a recognised School/
Board/University or equivalent.

ii)  Certificate of competency of MOT Ist
class or 2nd class Engincer (Motor).

iif) S years practical experience on board
fishing vessel.

NOTE I:  Qualifications are relaxable at the
discretion of ASRB
otherwisc well qualified.

NOTEII: The qualification(s) regarding ex-
perience are relaxable at the discretion of the
ASRB in case of candidates belonging to
Scheduled Castes and Scheduled Tribes, if at
any stage of selection the ASRB is of the
opinion that sufficient number of candidmes
possessing the requisite experience are not
likely to be available to fill up vacancies
rescrved for them. (ICAR letter No. 7(8)/86-
Per. {1l dated 29-1-87).

In fields where the duration of diploma courses available in the country is only two years. the minimum qualification will be two years diplonm instead of three years

diploma.

had . . . e . . . . . .
Applicable to Council employces in position as on 1-1-77 for the purpose of promotions only against },\1"2««. vacancies reserved for departmental promotions

WAL ey v (o

===

in casc of candidates

SHOIAYHS TVIINHIAL YVII

Lt



) \\40/

graphic features

graphic features .
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Libraryllngrmationmocumentation Staff bl
L ' CATEGORY1 CATEGORY I CATEGORY I
o . Essential Qualifications . Essential Qualifications Essential Qualifications
C k ' o
() Matriculate with at least one year's (i) Bachelor's Degree with Diploma/ (i) Bachelor's Degree of a recognised
certificate in the relevant field Degree (B. Lib.) in Library/Infor- University with Master's Degree (M.

. i L or . mation Science (or) any equivalent Lib.) in Library/Information Science _
Matriculate with 5 years. experience degree or certificate conferred by (or) any equivalent Degree or Certificate 2
ini the line '-‘ ' any organization and-approved by conferred by any organization which is ®

‘ the Ministry of Education approved by the Ministry of Education, ﬁ
Desirable Qualifications Government of India, like INSDOC and %
Diploma in relevant field For other Staff DRTC) §
or =
(i) Bachelor's degree Master's Degree of arecognised Univer- g
~ (i) 3 years experience sity with Diploma or Degree (B. Lib.) in §
Desirable Qualifications _ Library/Information Science or any o
(i)  Experience of working in Univer- equivalent certificate if conferred by any
sity/Institute/Council or any other organization which is approved by the
organization of repute in the rele- Ministry of Education, Government of
vant field India : .
(ii) Knowledge of one foreign language (ii) 5 years experience for Diploma holders
Desirable Qualifications
(i) 3 years experience for Degree holders
(i) Knowledge of one foreign language
(iii) Experience of working in University/
Institute/Council or any other organi-
zation of repute
(iv) Science Degree
Photogl;:pbers
CATEGORY1 CATEGORY Il . CATEGORY IlI
Essential Qualifications Essential Qualifications Essential Qualifications -
: . e
. . . . -~ . >
(i) Good General Education (1) Good General Education (i) Sound General Education o4
: ~
(ii) Must qualify a Departmental Trade (i) At least 3 years experience in high (1) At least 5 years experience in a 3]
Test o . class Photography including feature supervisory capacity in photographic 2
' news and colour Photography with studio of repute with proficiency in all z
theoretical and practical knowledge branches of Photography including @
af Dark room work news and colour Photography ’S"
: (iii) Adequate knowledge of Indian Agn- 0o
culture and progress of planned %
. - . development
Dasirable_ Qualifications Desirable Qualifications Desirable Qualifications
(i) Diploma in Photography (i) Bachelor’s Degree and/or Diploma (i) Bachelor’s Degree and/or Diploma in
i in Photography Photography
(ii) Expeﬁence of write-ups on Photo- (i) Experience of write-ups on Photo- (i) Experience of write-ups on Photo-




(12+4) for lateral entry to posts

carrying scales of pay of Rs 3600-4500, -

Rs 3000-5000 and Rs. 3700-5000
respectively,

(ICAR letter No. 7(24)/85-Per. 111 dated
30-5-86)

Y

. _\5 .
. o \
< w .
P i
Artists . <
CATEGORYI CATEGORY Il . - CATEGORY Il
Essential Qualifications Essential Qualifications Essential Qualifications
(i) Good General Edilxcation (i) Diploma/Bachelor’s degree in @) Diploma/Bacheior’s Degree in Fine
(i) Oneyear’s certificate inthe Fine Arts arts
relevant field -3 . or o (ii) 5 years experience of working in the
R S : Matriculate with 10 years relevant field
Matriculate wm;?fyeaq,;exmﬁeme expenience in relevant field in Minimum experience will be 7 years, 10 "5
of working in the tplgjraht field in a ~ University/Institute/Organisation of , years and 12 years for lateral entry to %
. feputed organization” repute - Posts carrying scales of Rs 3000-4500,
N o (i) 3 years experience for Diploma Rs 3000-5000 and Rs 3700-5000 %
; holders respectively E
. Y . . ) ! -‘ 3 I3
Desirable Qualaﬁcat:gm | Desirable Qualifications ‘ @
Diploma in the ;e%qvam field Master’s Degree in the subject g
T . 2
Press and Editorial Staff: a
CA?EGQRY 1 CATEGORY I CATEGORY II1
ExseulialQualUicqions Essential Qualifications for Editorial Stafi - Essential Qualifications for Editorial Staff
(i) Matriculate with at least one year's (i) Master's Degree of a recognised (iy Master's degree of a recognised
., Certificate in the trade \ University in the subject relevant to University in the subject relevant to the
. or the job requirement job requirement with 3 years experi-
Matriculate with 5 years ence in the line. This is relaxable to
experience in the line Bachelor’s degree of a recognised
) University in the subject relevant to the
/
B = - - - b
Desirable Qualifications Desirable Qualifications job  requirement provided that the
Dipioma in the trade Bachelor's Degree/or Diploma in candidate has at least 7 years experience
: Journalism of Science writing and Science
Jjournalism in the concerned language as
evident through his publications
Desirable Qualifications
i) Bachelor’'s Degree/or Diploma in
Jjournalism :
ii) (@) For Master's Degree holders =
Minimum experience will be Tyecars, 10 %
| years and 12 years for lateral entry o 4
ﬁ?b posts carrying scales of pay of Rs 0
5 3000-4500, Rs 3000-5000 and Rs g
3700-5000 respectively, Z
/
(b)  For Bachelor's Degree holders ﬁ
Minimum expericnce will be 11 yours P
) (7+4), 14 years (10+4) and 16 years [

e
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) "Bachelor’s Degree

RODUCTION, PUBLICITY AND PUBLIC RELATIONS UNDER THE PRESS AND EDITORIAL STAFF

" CATEGORYH
- Essential Qualifications
Dol '| .

(ii) '3 years experienoe in the line

)

"D“'e:ﬂ'mbte Qualfcau‘ons v

B Bachelor ] Degree/or Drploma in

N Joumahsm -

; / . )
Techmc'al A:.rtr (Pmdrucrwn) T-II-3
(Cat. 1l) (R.s' 1400-2300)

@) Bachelor s Degree .
(i) 5 years experience in the line. Minimum-

.

,'Assrslam Productron Officer (T-6)
(Caregory-lll) (Rs. 2200-4000)

" CATEGORYTHl ‘
' "'!lz:sserrtial Q_uq[r’ﬁcalions e

, expcnencc will be.7 years, 10 years and
A2 years for lateral entry to posts
N canymg scales of pay., of Rs 3000-4500,

respectwely AR
Desrrable Qual f cations'
(r) Master S Degree m the subjecL

(ii). Bachelor’ S Degree or Drploma in

'J oumalrsm

P

© SAJIAYES TVOINHOAL

“avoIL

Rs 3000- 5000' and Rs. 3700 5000 .-

: Essentlal Qualifications Essential Qualifications:
i) Bachelor 8 degree from ' i) Bachelor’s degree from a recognised ’
‘ recogmzed Univcrsity or equivalent University or equivalent -
ii) Diploma in Printing Technology i) Drploma in Pnnung Tecbnology or2
. coor 2 years pos_;fgrgduate diploma years post‘gmduate drploma in Book

N A R Ir R L RN "3

, . inBook Publishing with speciali-
- SRR sation jn Book Production,
e iii) 3 years cxplerienee in the line

Publishing with specialization i in Book
. Production.
ii1) 7 years experience in line.

Production Officer T-7 (Category-11I)
(Rs. 3000-4500)

Essential Qualifications

i)  Bachelor’s degree from a recognised
University or equivalent

ii) Diploma in Printing Technology or 2 8
, years post-graduate diploma in Book '
Publishing with specialization in Book @
Production. 2
iiiy 10 years experience in the line 2
LA | Chief Production Officer. T-8 i
i I (Category-I1l) (Rs 3000-5000) ﬁ
_(" S Essential Qualifications’ a

: : ? i) Bachelor's degree from a recognised

University or equivalent.

ii) Diploma in Printing Technology or 2
. years post-graduate diploma in Book
Publishing with specialization in Book
Production.
iif) 12 years experience in the line
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Desirable Qualifications

i) Conversant with computer-based
composing and printing
ii) Knowledge of Hindi

NOTE: To safeguard the interest of the exist-
ing incumbents it was decided that the existing
qualifications will be applicable to the
Council’s employees in position as on date i.e.

26-8-89, for the purpose of promotion only -

. against promotion quota vacancies.

(ICAR letter No. 7(7)/89-Estt. IV dated
2-2-1990)

Printing Qfficer, Press and Editorial T-6
(Category-111) (Rs. 2200-4000)

Essential Quahﬁcations

i)  Diploma in Printing Technology.

i) 5 years experience in supervisory
capacity in a Printing Press of State or
Central Govt. organization or any
Institute of repute.

(ICAR letter No. 7(7)/88-Per. I
dated 17-3-89)

(PR 1Y

S$3DIAYIS TYIINHOIL ¥Vl -

ICAR letter nos.

@)  7-10/78-Per. Il dated 27-1-79
(i) 7-26/79-Per. III dated 12-9-79
i) 7-27/79-Per. LIl dated 28-3-81
(iv) 7-55/79-Per. 11l dated 4-4-81
(V)  7-31/81-Per. Il dated 22-10-81
(vi) 7-11/82-Per. Il dated 30-9-83
(vii) 7-10/78-Per. HI dated 24-1-84
(viii) 7-8/86-Per. I1I datedi'29-l'-87
(ix) 7-24/85 Per. 11l dated 30-5-86
(X} 7-7/89 Estt. IV dated 2-2-90

(xi) 7-7/88 Per. 11l dated 17-3-89

SIIIAYES TVIINHDIIL ¥VDII

$$




 ANNEXURE— RT-2

_ \ & Applicants particulars
1# 2 3 4
SL. Name Educational Date of Service as . Next Next Promotion to cat. T | Demotion
No. Qualification Technical Assessment/as T-2 Assessment as T-11-3 from T-11-3
_ T-1-3 to T-1-3
1 A Das Choudhury P.U. Com. Passed 26-9-81 as T-1 1.1.87as T-2 1.1-93 as T-1-3 1.1.95 2.12.99
2 Ajit Kumar Dey HS.L.C. Passed 7.11.77 as 38 Gr. 1.1.89as T-2 1.1.95as T-1-3 1.1.95 2.12.99
1.10.82 as T-]

3 Manik Chandra Das H.5.L.C. Passed 8.12.8%as T-1 1.1.90 as T-2 1.1.95 as T-1-3 1.1.95 2.12.99

4 Paban Kumar Plhukan . H.S.L.C. Passed 3-9-83 as T-1 1.7.89 as T-2 1.1.95as T-1-3 1.1.95 2.12.99

5 T.P. Pradhan H.S.L.C. Passed 12.12.77 as. T-1 1.1.85as T-2 1.1.90 as T-1-3 1.1.95 2.12.99

6 Haladhar Thakuria H.S.L.C. Passed 30.11.83 as T-1 1.1.89 as T-2 1.1.95 as T-1-3 1.1.95 2.12.99

7 Rameshwar Raj ISci. (Inter Science) | 2-4.80 as T-1 1.1.86as T-2 1.7.9] as T-1-3 1.1.95 2.12.99

3 H.S. Nongkynrih B.A Passed 30.11.83 as T-1 1.7.87asT-2 1.1.95 a5 T-1-3 1.1.95 2.12.99

9 Deben Chandra Das H.S.L.C. Passed 1 1510.82 as T-1 1.7.89as T-2 1 1.195as1-1-3 11.1.95 2.12.99
@-—rl() Shinewell Nongneng P.U. Science &B.A | 293 84 as T3 Lab. 1.1.90 as T-1-3 i Continue T-1-3 i 1.1.95 2.12.99

j m Khasi Assistant _ |

11 Jayanta Das P.U. Passed 9.4.80 as T-] 1.1.86as T-2 1.7.91 as T-1-3 1.1.95 2.12.99

12 . Dilip Ch. Barman H.S.L.C. Passed 18.3.83 as T-1 1.1.89as T-2 1.7.94 as T-1-3 1.1.95 21299

13 Kshitendra Barraan HSLC 20.4.79 as T-1 1.7.89as T-2 1.1.95as T-1-3 [1.1.95 2.12.99

14 Deben Chandra Deka HS.SL.C Science & | 1.8.77 as T.1 29984 Selectas T- | 1.7.90 as T-1.3 1.1.95 2.12.99

Pre-exam in 2 Lab. Assistant
: medicine . ‘
| 15 Munindrs Kumer Das H.S.L.C. passed 28.11. 8335 T-] 1.7.89asT-2 1.1.95as T-1-3 [ 1.1.05 2.12.99

16  Bubaita Thabah H.S.L.C Passed 8.11.83 as T-1 1.1.90 as T-2 1.1.95as T-1-3 [119% 2.12.99

& 117 SK. Dwived: P.U. Passed 20.1.83as T-2 1.1.80 as T-1-3 1.1.90 continue T- I 1.1.95 2.12.99
. ‘ 1-3

18 K .C. Handique P.U. Com. Passed 30.7.82 as T-1 1.1.89as T-2 | 1.7.94 a5 T-13 [ 11.95 2.12.99

19 Pranab Kumar Dey H.S.L.C. Passed 16.7.82 as T-1 1.7.89 as T-2 [ 1.1.95a5 T-1-3 [ 11653 2.12.99

20 Phensing Syiem H.S.L.C. Passed 28.11.83 as T-1 1.1.90 as T-2 | 1.1.95a5s T-1-3 [ 1.1.95 2.12.99

21 _ Prabhat Chandra Das H.S.L.C. Pzssed 30.11.83 as T-1 1.7.89as T-2 | 1.1.95a5 T-13 [ 1.1.95 _ 2.12.99

22 __Sibendra Nath Talukdar HS.L.C. Passed 28.12.82 as T-1 1.7.89 as T-2 | 1.1.95a5 T-1-3 1195 2.12.99

23 _Smt. A Nongbri H.S.1.C. Pzssed 18.1.83 as T-1 1.7.89as T-2 1.1.95as T-1-3 1.1.95 2.12.99

24 Sn. Kusal Chandra Bora H.S.L.C. Peassed 15.6.83 as T-1 1.7.89as T-2 1.1.95as T-1.2 1.1.95 2.12.99

25  Sn. Bikash Sarma H.S.L.C. Pzssed 24.12.82 as T-1 1.7.89as T2 . 1.1.95a5 T-1-3 1.1.95 2.12.99

26 Sn.PK. Barman 'H.S.1..C. Pessed [ 20.7.81 as T-1 1 1789 asT-2 1.1.95as T-1-3 | 1198 2.12.99
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a!

IR \"'""A"./ : . N EYER .
IN THE CENITAL S\DMINISTRQ_”!!}'[; TRIBUNAL Ny Y R
) .

J0DHPUR BENCH , JODT UR"" A (]':) i {9
DATE OF ORDEN :'18.03.1999. j
f
ORIGINAL APPLICATION NO. 91/1998, l
!
L
1. Babu Lal’ Prajapati S/o Shri Mangla Ram, aged v
47 years Fieldman T-11-3. i
i {
) 2, Ram.Singh Panwar S/o Shri Gulab Singh aged 55 ;
yerars Fieldman T-1I-3 "Genostic Section ; J
/// : Div.IV. : |
i l
3. Girdhari Ram S/o0 Shri Birdha Ram aged 44 yeors ;
. ' Fieldman T-11~3, E.M.Section Div.Vi. i
4. Bhanwas Singh' S 0o Shri Udai Singh agrnd 42 ?
v years Fieldman 1T-11-3, Agri.Engg.Section
Div.Vv1, :
e Laxmi Naravan o/o Shri Ear Dar hged 40 years, - i
Ghiseuvver w=-11-2, Clincleolaay Sec, i, 1l i |
"o, Shanti Lal Sharwa S/o Shri Tej Raj aged 42 i :
years, Field Asstt,. ~{I-3, Water Shead SR
‘ Management Section DlV II. I 4 o
Bheru Singh S/o Shri Pratap 51ngh aged 50 - v
years Field Asstt., T-1I-3, Div.IIX. :
\

Manohar Singh S/o Shri Bhanwar Singh aged 40
years Fieldman T-II-3, Crop Impiuvement
Div,IIL. ‘

R.S.Mettiya "S/o Shri Guman Singh aged 41
years, Observor T-II-3, Climetology Section

Div.II.
s R.S.Chouhan S/0 Shri J.S.Chouhan aged 414 i
Ck736‘ . years, Observor, T-I1-3, Animals Scction Div., i '
—- (IS V- ' ' i :
D

All in Office of the Central Arid Zone
Research Institvte,; Jodhpur.
: «ves Applicants
VERSUS

; 1. Indian Council of Agricultural Resc¢arch,
Krishi, nBhawan, New Delhi, through its
Director General.

2, Secretary, Indian Council of Agricultural -
Research, krishi Bhawan, . New Delhi.
3. Director, Central Arid Zonoe Reoerarch : ﬁ

institute, Jodhpur. .

«++.. Respondents.

PaTE

-
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CORAM

HON'BLY R, A.K.MISRA,JUDICIAL MEMBER
HON'BLE ﬁR.N.P.NAWANIlADMINISTRATIVB

e e 8 *”®

PRESENT 3

Mr. Viijay Mehtay counsel for Applican\g. ot : ) @

Mr. V.S.Curjar, Counsel'for thn'Respondents.

ovee?®
-
i

ORD E R

. , . "
: (pLi OH'DLE MR. A.K.MISRA)

A
.

,this joinv

A1l the applicants have .in
. L)

e thatl \hc‘iurugncd order prne s /3

. api]i:-\i-u pLuy

? o {’ e nj1h moY be quashcd. The ptder Annex.h/l9'bc
: : ' —_—
f~ L ) declarcd jnvalid and be accordingly quaahcd. The
AR ';; respondents be directed to'crnsider'thc casce of the
T-4'Laking into account the

€N
- o

-

{ :
O SRS R N .
E g i applicants in category

n 7-1-3 cétegory.

servicus,rendered py them i

't
ooy}

YAk
o~

the O.MN was given ' to  the {:
f

2. Notice of

73

rcsponﬂenfs whio have filed gheir reply-

counsel for the ‘y

e through the record.
. . 1
t. 1

| i

vhiile thel b

{
]
i
1
t
]
\
l
X ' . 3. Wwe have heard the 1earned
\ parties and gon

alleged py the applicantlthat
g-1-3

holding the post ungrt

applicanto: were
category'they were placcd in P-11-3 category jn the .
game P2Y scale on the recommendation of depattmental

\. ' . a. 1t is
i | .

|

{

l'.

\ commnittee b 3 vide ovder dated -
- ) \ //»ZA.8.199§ (Annex.h/ZO). lt“is alleged Ly the
] .

: . A . Y
Lt in order Annex.h/ll v e ment ionct

‘; . applicanto tha
t . . . . . . -




that subsequent mecit promotion rvum Ybaue 4o .-
ST~ the services rendered in T-1-3 will count
¥ towards compu!.ation of five years service, &er M
pEemeblioan  The order Annex.A/20 has Been i:ssued by
the respondent Council in pursuance of' order

Annex.A/21 which was issued for removal of category

bar letween cateqgory - I and cal:'egory'- 1T and thus

N

for further consi-lvration the applicants performance
as T-I-3 for five ycars was only requireg to be
t

.
.

T consjdered but Lhe respondents have issued another

e . —
\ T e »

PRV

order dated 10.1.1996 (Annex.A/19) indicating that “ '
earlier wrder dated 1.2.1U95 would adversely aflect
he ronderaty wnd prometian ¢f cther reacntinne ang,

¢
therelore, service rendered in T-1-3" tor the purpose

e e = —eaerna ea

of computation of five years of service for grant of

merit. promotion/advance increments from T-11-3 to T-

~
>

4 shall not be counted. "It is alleged by the

e ommt a— SA—"
7/

Y
&
.

TNy applicant that .modification of earlier order by

—————
7’
<y i
»*

‘L‘-..‘-«....“ Annex.A/19 has deprived the applicants of their

“"‘""E;:_\\_\a

«~ right which had accrued to them carlicr than the

&

datte of issue of Annex.A/19, therefore, the crder
'.'.'.. v 2. Annex.A/19 deserves to be quashed., For the recsons
as atated above orders Annex.A/1 to A/18 ore also L -

required to be quashed.

S. The'respondents in their reply have stated .

‘/ft:hal: the order Annex,A/19 ia perfectly legal. That

/ 14 persons were placed ip "r-11-3 category by Lthe

- prasmmssitem

Council as per their order Annex.A/20 dated

24.8.1995 keeping in view the order of the Council

- dated 1.2.1995, Subsequently, the order of the
Council dated 1.2.1995 was kept in abeyanco by 'a Fox !
: - ) ! .
Bl ' :'
o é ’ ~

L.
.
S o —— e e e A e .

1
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH rg’\
KRISHI BHAVAN NEW DELHI N

. No.18-1/97.Estt.IV Dated the 3" February, 2000

-

To

- All  the Directors/Project Directors . of ICAR Research
Institutes/NRCs/Projects Directorates.

Subject: Modifications in the existing Technical Service Rules of the
ICAR - Notification regarding.

Sir,

As you are aware, a proposal for revision of some of the provisions of
existing Technical Service Rules has been under detailed consideration of the
Council for the past quite sometime to remove the anomalies and to improve
and update the qualifications. -

2. The matter was considered by the Governing Body in its meeting held on
18" November, 1999 and based upon the decision of the Governing Body, the
competent authority has approved the following changes in the existing technical
service rules : : s

(i) On account of two overlapping grades of T-I-3 and T-ll-3, the
“" assessment promotion has become redundant and therefore, grade
structure in Cat.| and Il has been modified as hereunder :-

Existing Revised
CATEGORY -1
T-1 RS. 3200-85-4900 T-1  RS. 3200-85-4900

T-2 RS. 4000-100-6000 T-2 RS. 4000-100-6000
T-1-3 RS. 4500-125-7000 '

CATEGORY - 1I
T-#-3 RS. 4500-125-7000 ~—————3 T-3 RS. 4500-125-7000

T-4  RS. 5500-175-9000 T-4 RS. 5500-175-9000
T-5___RS.6500-200-10500 T-6 RS. 6500-200-10500

As per the revised grade structure, the entrants of Category | at T-1
grade would continue to be regulatqdﬁ)rjaa"ﬁgﬁsment fromT=1to T- .
2 after five years of service as at prasght Hawever, froifi T2 grade
such personnel possessing the qualificaliéng!as

Ificglions’as prescribed; hetain .
further under this order for,Categor){ﬁghQé S ',.tat;recrulim' u;d -

be eligible for assessment promotiof} {9+ ‘3@ Ao after 1y




(i)

A\
become eligible for assessment promotion to T-3 grade only after

10 years of service in the T-2 grade. The assessment promotions
from T-3 onwards to T-4 and T-4 to T-5 shall continue to be
regulated at five years interval as at present.

The provisions relating to Category barrier for assessrent
promotions frorn T-5 grade of Category Il to T-6 grade of Cat.ili
has been revised as under -

b |

(@)  The technical personnel in T-5 grade (RS.6500-10500) and
possessing the essential qualifications prescribed as
hereinfurther under this order for Category Wl for direct
recruitment, shall be eligible for assessment promotion to T-
6 (RS. 8000-13,500) grade after completing five years of
service in T-5 grade, while :

(b)  The T-5 Technical Personnel who do not possess the
essential qualifications as for direct recruitment prescribed
hereinfurther under this order for Cat.lll shall be eligible for
assessment promotion to T-6 grade after completing 10
years of service in T-5 grade provided such technical
personnel are possessing the qualifications prescribed under
this order for direct recruitment to Category Il (T-3).
Howaever, such Technical Personnel in T-5 grade who do not
possess the qualifications prescribed .under this order for
direct recruitment to Category I (T-3) shall not be eligible for
further assessment promotion to Category Il of the
Technical Services. '

Since a revised single pay scale of RS.10000-15200 by way of
replacement of their erstwhile pre-revised pay scales as per the Vth
Central Pay Commission, has been attached to the existing
technical grades of T-7 and T-8, these two grades have been
redesignated as uniform and single grade as T(7-8) in the given
pay scale of RS.10000-15200 and the movement of technical
personnel existing in these grades has been approved to be
regulated under the assessment system to the next higher grade of
T-9 of Technical Service (Pay scale of RS.12000-16500) in the
following manner : ' ' B

(@)  Those technical personnel who are working in T-7
grade (RS.10000-15200) and have not been
assessed for T-8 grade would be eligible for
assessment to T-9 (RS.12000-16500) grade after
completion of 7 years of service in T-7 grade.

(b)  Those technical persériﬁél 'whélhave already been

placed in T-8 grade . (RS.10000-15200) will be

Yo'l



”)/%" [ —

assessed for T-9 (RS.12,000-16500) after complétion '
of & years of service in this grade of T-8. , 3

(i¥) / The minimum essential qualifications for direct recruitment of

technical personnel in Category I, Il and Il at the entry
/ / grades thereto would be as per the . following model
/ / qualifications irrespective of the functional group :
/
/ (@)  Category-l, Matriculate with atleast one year
Certificate from recognized institution in the relevant
field: 4 .

(b)  Category -ll, Bachelor's degree in the relevant field or \
L~ equivalent qualifications from a recognized university;

(c)  Category-lll, Master's degree in the relevant field or
equivalent qualifications from a recognized university.

Based upon the above minimum essential model
qualifications prescribed for different categories, the specific
qualifications covering the relevant fields, location-specific
requirements of posts as well as desirable specialization
wherever required in case of posts of different functional
groups should be finalized in case of direct recruitment in
consultation with the concerned subject matter Divisions.

(v)  The existing assessment system based upon the CCR
gradings and records of performance of personnel as
reflected in the assessment reports/proforma as well as the

. prescribed benchmark for assessment promotions of ‘Good’
for Cat.l and Il and ‘Very Good' for Cat.lii respectively would
continue as such, but for the sake of uniformity, it has been
decided that the assessment committees should determine
the benchmark for the relevant period only in accordance to
the instructions of the Department of Personnel and Training

- for determination of benchmark as under selection method,
issued from time to time.

3. The modifications, as sel out under para 2 foregoing, would take
immediate effect from the date of issuance of this Notification. Any
existing technical employees who may like to be governed only as per the
existing technical service rules may do so by specifically exercising an individual
option in writing to the Director of the Institute’ within a period of 30 days from the
 date of issue of this Notification. Option once exercised shall be
irrevocable and final. With the introduction of these modifications in the
existing technical service rules,the 33 1% promotion quota will be operative only
™ in Cat. | at'the level of T-1. As under the existing progéidure in force,the vacancy
~in the event of retirement/death/resignation  of the:{s&hnical persoringl carrying -, |
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whatever personal grade through assessment promotion in the technical ser’zic;?(’i{
shall occur only in the initial grade of his appointment under the service. This wiils *
continue to be regulated accordingly. However, in the meanwhile no post/grade

of post under the Category IIl of technical service should be filled up by Direct
recruitment until further instructions from the Council.

4. Kindly acknowledge receipt of this Notification and immediate necessary
action as per rules be expedited for its implementation.

5. While circulating the Notification at their respective institutes, the Directors
may also endorse a copy to 1JSC staff representatives.

6. Hindi version of this Notification follows.
Yours faithfully,

MJ‘@ .
e

(N.S. Randhawa)

Deputy Secretary(Admn.)
Copy to :

-

All the DDGs ICAR at KB and KAB/National Director, NATP. -

2. The Additional Secretary, Department of Expenditure, Ministry of
Finance & Member(Finance). ICAR, North Block, New Delhi-1, with
reference to his D.0. letter No.L-236/AS(E)/2000. dated 24" January,
2000.

3. Special Assistant to Chairman, ASRB with reference to D.O. No.5()
4/99-R.Hi dated the 24" January, 2000.

PS to Hon'ble AM/PS to Hon'ble MOS(DAHSD). ,

All the ADGs/Director (P)/Director (Finance)/Director (DARE)/Director

(Works)/Director(Hindi), ICAR at KB and KAB.

6. Sr.PPS to Secy.(DARE) & DG, ICAR/Staff Officer to DG ICAR/PS to
Secretary, ICAR/PS to FA, DARE/ICAR.

7. All Deputy Secretaries including Secretary ASRB/ All Deputy
Directors/All Under Secretaries.

All the F&AOs of ICAR Institutes.

Secretary (Staff side), CJSC ’

0.  Guard File/Spare Copies.

o

20>

Under Secretary(Technical)

No. RC(R)20/99 Dated Uniam the 11th Feb,,%600

Copy to :- 3 _

1. All the Joint Director of the c¢éntres,  All KVK,i/¢" ¢

2, fii“i«;ﬂead of the Diviuaions/” FAB/ AMME)/Medioal officer/
(o)

" under them,
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3. Secdetary(staef side 9 : ( Q} ~n |.-ro:»-“ !
SC ¢ 4})5." oo AN LR ,1’} ;{ (" r"’“ (\'\

= T ARG e i L TR TR eAREDESa . |-
- . . . !

i RS

SRIN



